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pi etc cooperation with the Minister for 
Parliamentary Affair*, with the leaden of 
the opposition end with the Members. 
We must do that. Otherwise, we cannot 
get on here. But h en  1 have said just 
now, certain very fundamental constitu
tional questions have been raised. T must 
be satisfied that no grave constitutions*I 
improprieties have been committed which 
have gone on into the Supplementary 
Demands; that is the main point. If cer
tain grave irregularities have gone into it 
on which the Minister has not been able 
to satisfy me and the House, then how 
can we take it up at all 7 That is the 
point. The whole thing has to be recast. 
And if there is a question o f time we 
should hav: thought about it. If there 
is the question of time, if the Executive 
wants us that we should be prepared, 
then the Executive should be more expen- 
ditious to answer the points which Mr. 
Serhiyan has asked through the Speaker 
on the 14th Today it is 20th and six 
diiys have passed. Why did they not do 
that ? Why onh this Parliament be rushed 
through and the Executive goes on in its 
own snail speed or in its own horse 
carriage speed? That is the main diffi
culty.

14.25 hrs.

1‘ONDICHFRRY BUDGET, 1975-76 
GENERAL DISCUSSION, DEMANDS* 
FOR GRANTS ON ACCOUNT (PON
DICHERRY), 1975-76 AND SUPPLE
MENTARY DEMANDS* FOR GRANTS 

(PONDICHERRY), 1974-75

MR. DEPUTY SPEAKER: Now wc 
go on to the next item—Pondicherry. In 
(his also the same difficulty.

SHRl SEZHIYAN (Kumbakonam): 
Mr. DepMy Speaker, Sir, the items Nos: 
17, 18 and 19 . . .

MR. DEPUTY SPEAKER: There are 
two Demands one is on vote on Account. 
Which Demand you are referring to ?

SHRl SEZHIYAN: I will make my 
submission on the Supplementary De
mands for 1974-75 on Pondicherry. I 
want to make one submission. Whenever 
I want to  make a point, it is not with 
a view to stall the business of this House: 
It is for the general benefit of the entire 
House. As a Member of this House, 1 
want to see that the Constitution and the 
parliamentary procedures are correctly 
followed.

MR. DEPUTY SPEAKER : You must 
realise my difficulty. I come to this Ctaur 
without prior reading of all these papers, 
t have never seen the papers before 1 
come here. If  I have some background 
reading. 1 will be able to follow it. There
fore, I have to listen to yon very carefully. 
This is my misfortune.

SHRl SEZHIYAN: I prepared this 
one because I thought that it was nay 
painful duty that 1 should take op this 
matter not with a view to stall the busi
ness ot this House, but probably to he'p 
the House; in that spirit, I am making 
this point. Now, 1 am taking up the Sup
plementary Demands for Grants of Pomlt- 
chcrry. Let us take Demand No. 6  on 
pages 4 and S. Here, I am particularly 
intcicsted in item No. (b) on page 5. It 
reads as follows :

“(b )  Consequent on the failure of 
monsoon in 1974, several drought relief 
measures have had to be taken in the 
Pondicherry and Karaikal regions of the 
Unton Territory. These measures are 
estimated to involve an additional ex
penditure of Rs. 23.55 lakhs in 1974-75 
for which this Supplementary Grant has 
been sought.”

Again, Sir, we are going back to the 
same basis on which 1 contested the 
Gujarat Demands earlier. This had been 
due to monsoon in 1974.

•Moved with the recommendation of These amounts had not been given in ,  
the Presiden t the Budget 1974-75.
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Sir, It you look at the very drafting at 
page 5, yoi? will find that this amount of 
Rs 23 55 lakhs for which the new Supple- 
'mentary Demands asked for comprises of 
five items, that is—

{I > Public Health, Water Supply
and Sanitation (Plan) Rv 3 55 Lakhs

(2) Agricultural Facilities Rs 3 50 Lakhs
<3) Minor Irrigation Rs. 13 50 Lakhs
(4) Relief works and ")
C5) Other Works J  Rs 3 00 Lakhs

Sir, if you see that asterisk put for all 
these four items, and if you read the new 
«ub-heads, the Government themselves 
concede that these 41 e the new sub
heads That means they are not being taken 
cate  or provided for in the Budget of 1974 
75 Therefore, these are all new schemes 
liew services foi which—-if we sec (b) it 
the bottom which leads as follows : 
"Consequent on the failure of monsoon is
1974, several drought relief measures have 
had to be taken in the Pondicherry and 
JCaraika! regions of the Union territory—I 
axa not here to say that we should not 
attend to those we should have done 
th a t

I am not here to say that we should 
not attend to the drought areas We 
srhould attend but we should do it in the 
proper Constitutional way

You have spent the money on schemes 
Much have not been contemplated in ori
ginal Budget You yourself concede that 
these ate all new services, but you b<»ve 
spent the amount on them That goes 
against the principle enunciated earlier 
namely that without an appropriation made 
try this House for a specific purpose, if it 
is not provided m the original Budget, it 
.cannot be spent

One more point The Budget Estimates 
« f  1974-75 was presented in March, 1974, 
Actually we passed it in April after so 
much of wrangling. There the original 
grant provided was only Rs. 27.45 lakhs 
in  Demand No. € Therefore nothing 
could have been saved That means a

new service has been undertaken without 
the specific sanction of Parliament The 
amount has been drawn from the Con
solidated Fund, which goes against the 
veiy basis of spending out of the Cooso* 
lidatcd Fund only after a Budget 
provision has been made That w the 
m<un point 1 want to make.

After this comes the vote on Account 
for Pondicheirv The amount gi\en at page 
No 2 is Rs 25 6  lakhs, Here I want to 
point out a veiy basic thing wh'ch the 
Government has failed to do Vote on 
Account is given to enable the Govern
ment to carry on until the Demands for 
Grants and the passing of the General 
Appropriation Bill As the vote on Ac
count is a formal Business there is no dis
cussion in the House on it, the idea being 
simply that the Government's functions 
should not come to a standstill bacause of 
the absence of voting and the House 
authorising expenditure

As the purpov* of the \Ote on Account 
is to keep the Government functioning, 
it cannot be used as a means to obtain 
Parliament’s approval for new services, it 
is a well established financial procedure 
that without getting Parliament’s sanction 
for a new scheme no amount should be 
spent but Parliament may take sometime 
to pass the general Demands and the gene* 
ral Appropriation Bill Even here it takes 
us to April or May, but on 1st April they 
should have the amount and, therefore, they 
come m for a Vote on Account But 
when a Vote on Account n  passed bv this 
House, an undertaking is given by the 
Government that the Vote on Account is 
not intended to be used for expenditure 
on new services But that undertaking has 
not been given here

If you take the Vote on Account for the 
expenditure of the Central Government for
1975-76, at page 5 in item No. 4 (I) # 
is stated:

“Although the provision included 
in the Vote on Account is shows on the 
basis of one-sixth of the estimated pro
vision or the whole year, ths Vots on
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Accont a  not intended to be used tor 
expenditure on new services.”

*p»t ip the Vote on Account is given 
without discussion, and, thereore, whenever 
a Vote on Account is passed, Government 
gives an undertaking to this House that 
the Vote on Account will not be taken 
recourse to for new services because only 
after the passing of the entire Demands 
they can go to new services.

in the Pondicherry Budget the last item 
reads:

"Proportionate expenditure during the 
five months, April to August,
1975, is estimated at Rs. 8.25 
crores, compiling of Rs. 6-14 
crores on revenue account and 
Rs. 1.61 crores on Capital Ac
count. The distribution of the 
estimated amount for the various 
services and purposes is appended".

But they have not given the undertaking 
that none of the amounts will be spent to
wards a new service.

This is a grave lapse because we are 
passing this vote on account for about 
five months and during this five-months 
period if they want to use the amounts 
granted by us under vote on account to 
new services, the House can not prevent 
that Whereas, I think, the Central Gov
ernment gives undertaking to this effect, 
but that undertaking has not been given. 
At this stage, even if the Minister given 
an assurance that it wilt not be spent, it 
is not enough. My point is that a mere 
assurance of the Minister is not sufficient 
that the Pondicherry vote on account bill 
is passed on these incomplete statements 
because if we pass the appropriation bill 
on vote on account, this is based on the 
other items also, because the Appropria
tion Mil is baaed on the incomplete state
ment and the President has already given
his recommendation on the 14th March
1975 wherein it fa stated that:

“the President having been informed, 
the subject matter of the pro
posed bill, etc. etc. . . .  and also

the bill will be introduced in the 
Lok Sabha immediately after the 
demands for grants on account 
for expenditure in the Union 
Territory of Pondicherry for the 
financial year has been voted."

That means the President on 14th has 
given his consent for incurring this expen
diture on the basis of this demand, if 
this demand is defective, then the President 
h.iM not been given the full material on 
which he could give his recommendation. 
Therefore, Sir, unless they give the under
taking here and send a fresh biit to the 
President and get the sanction of the 
President on the basis of the full complete 
background given by them, they cannot 
introduce the Appropriation Bill and get 
it passed. Therefore, on these two accopnts,
1 teel that the Supplementary Demand is 
defective and the vote on account based 
on the defective statement is also defective. 
Thank you.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
PRANAB 1CUMAR MUKHERJEE): Sir, 
regarding the Supplementary grants I would 
like to submit, as the hon. Member has 
mentioned about the new items like minor 
irrigation relief works and other works, 
these are not new sen ices and the total 
giants which was originated as the first 
Supplementary, that has not been exceeded. 
Therefore, the point which the bon. Mem
ber mentioned that we have spent some* 
thing for which we were not authorised, 
dres not arise because is  the original first 
supplementary grant for which money was 
sanctioned, that demand was not exceeded 
toy creating the new service. These a n  
more or less new items which were brought 
within the purview of the service. These 
are not the new services which are crea
ted. Regarding the vote on account the 
undertaking which the hon. Member has 
mentioned, my submission is that there are 
no new services in the vote on account 
and 1 can give the assurance that no new 
services will be brought within the pur
view of the vote oo account that may 
fulfil the requirement of the hon. Member.
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Rsgardioj the information fives to the 
President, Sir, the usual practice of giving 
the full information is that the facts ate 
submitted to President and after getting 
H recommended by him, these are placed 
before the Mouse.

MR. DEPUTY-SPEAKER: Well, 1 think, 
I will have to uphold what the Minister 
has said, because these are only sub-heads. 
They are not the new services.

SHRl SEZHIYAN : Even, within sub
head, if it is not accounted for, they should 
provide for it. I would also like to know 
from the Minister whether there has been 
» saving within the demand. If there is 
a saving, you can go further on a conti
nuing service but here there is no saving 
and the service is new.

MR. DEPUTY SPEAKER: That is why 
lie has come forward with a Supplementary 
demand.

SHRl SEZHIYAN : Supplementary de- 
? mauds are not for the amount already 
spent but for the amount to be spent. Let 

; him give me an assurance that this amount 
,;pf Rs. 23.55 lakhs is the one which i$ 

going to be spent after the appropriation 
bill is passed.

5 MR. DEPUTY SPEAKER: That is the 
^crucial point.

SHRl SEZHIYAN : Because it has been 
said that consequent to the failure of mon- 
s<x>n in 1974, several drought relief 
measures have had to be taken, do you 
mean to say that this going to be taken 
hereafter. If it means that due to the 
failure of monsoon in 1974, drought relief 
measures are going to be taken after the 
26th of March, I cannot believe that.

SHRl H. K. 1.. BHAGAT (East Delhi): 
Personally I entirely agree with the miai- 
teris explanation. But hypothetically speak- 
tog, even accepting Mr. Sezhiyan’s argu
ment that no provision was made in the 
original budget, the question would be 
whether the Lok Sabha cm  vote this g n a t

or not. I invite your attention to article 
t  l 6 ( i  ) a f the CottstitutkHt:

“Notwithstanding anything in the fore
going provisions ctf this Cttifrter. 
the House of the People shill 
have power—

(c) to make an exceptional grant 
which forms no part of . fte 
current service of any financial 
year.”

So, even then the Lok Sabha is entitled 
to vote it.

MIR. DFPUTY-SPEAKER: Let him
come forward, with the plea of exceptional 
giant then. Here it is question of supple
mentary grant. Let us not mix up the two.

I have upheld the contention of the
minister that these are new sub-heads 
under a service that has already been sane- 
tinned by this House. I would not stretch 
it further because that would be too much 
inhibiting the Government. But the only 
question is whether this amount of
Rs. 23.55 lakhs which you mention here 
has been drawn and spent or not.

SHRl PRANAB KUMAR MUKHER- 
JF.E; This has been spent out of the
savings.

UR. DEPUTY-SPEAKER: That sounds 
u little difficult. As far as I am concerned,
I will accept what the minister says. But 
he himself will be responsible for what
ever be says. I would draw your attention 
to the fact that the original gram is only 
Rs. 27.45 lakhs. Would you say that there 
has been saving to the extent of Rs. 23.55 
lakhs out of it ?

SHRl PRANAB KUMAR MUKHER- 
JEE: The new sub-heads are minor irri
gation relief work and other works; Cer
tain items have been spent, I did fwt 
say that all the items have been spent. 
The total amount spent it  Ra. 13.7 lakhs.

SHRl SEZHIYAN: There *  no saving. 
Please take the Demands for Grants for
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the Union Territory to r 1973-76. There 
yew find the budget estimates, the revised 
estimates etc, If you take pages 6  and 7, 
Demand No. 6  Revenue, the Major Head 
is 289—Relief on account of- Natural Cala
mities. What is the grand total for the 
year ? The budget estimates for the year 
1974.75 is Rs. 27 45 lakhb and the revised 
estimate is Rs. 61.98 lakhs. Therefoie, 
there has not been any saving. But the 
budget estimate for 1975-76 is Rs 48 
lakhs.

Then 1 Hill come to the four individual 
items. The first item is Public Health. Water 
SiippU and Sanitation Plan; the second is 
Agricultural Facilities Plan and the next i‘ 
Minor Irrigation Plan. If you take these 
four items, yon will find that none of the 
items has pot any budget estimate, le t 
me come to the details Public Health. 
Water Supply and Sanitation—Accounts for 
1971-74 nil. Budget estimate ml; revised 
estimate Rs. 3,55 lakhs Agricultural Faci
lities Plan—197V74 accounts nil; budget 
estimate 1974-75 nil; revised estimate 
Rs. 3.50 lakhs. Minor Irrigation Plan— 
1973-74 accounts nil; budget estimate 1974- 
75 ri’l; revised estimate Rs. 13 50 lakhs 
Other Works Plan— 1973-74 Accounts nil. 
Budget estimate 1974-75 nil and revised 
estimate Rs. 3 lakhs So. these aie not taken 
out of any savings. Thev have been treated 
bv themselves as new items for which no 
br.fget provision has been there. Though 
they hiue asked for Rs. 23 5 lakhs, even 
if they spent a pie without the sanction of 
Parliament, it comes against our Supple
mentary Demands.

MR. DF PUTY-SPK AKER : May I give 
a wuid of advice to the Minister ? If a 
wrong statement is given to the House—I 
am nol saying this is a wrong statement - -if 
it is inadvertent, even then it needs an 
apology. If it ts deliberate, then it becomes 
a very serious matter, because h  becomes 
a question of privilege. Now, may I ven
ture to give him some advice ? Do not give 
your answer in a.huff “it bat been dona 
within savings’* or "it has not been done”, 
without consulting your office. Go into (be 
figure* and come with something definite.

I0LSS/75— 8
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Why do you unnecessarily get into trouble ? 
Supposing that it is proved by figures (hat 
what you are saying is not correct, would 
it not be better foi you to do it that way In
stead of making a statement here and hav
ing to retract it?  And then, if you make 
a deliberate statement, it becomes serious. 
Take the easy waj out; don't get into 
trouble. Go into the details and satisfy 
yourself and then come before the House.

SHRf PRANAB MJMUAR MUKHER-
II 1 f can teply to this point if you like.

MR DFPUTY SPI AM R • These ate po
ints of outer which he h:is raised and I my
self cannot make un my mind here. If you 
;>re \eiv strong about if ami say “No1 this is 
0 )e coirect position". 1 will take a risk— 
but if will not be my risk; it will be your 
risk, If it is proved later on that you have 
delibeiately misled the House, it becomes 
very serious.

SHRI PRANAB KUMAR MUKHER- 
Jl-F : What I was suggesting . . .

MR DEPUTY SPEAKFR : These are 
points of order. We have not started dis
cussions at all.

swnror «r*rf . tpr *  farr frawr 
*ir n r* *  f r t  i

(Interruptions)

MR DEPUTY SPEAKER : I will do it 
with their consent, I will nol be aibiirary.

SHRI H. K. L. BHAGAT : Sir, in any 
point of order which is raised, the whole 
question would be whethet it goes to the 
substance of the matter or n o t (Interrup
tions ). Let us consider this question dispas
sionately. The question it whether this grant 
forms part of the original schemes or not.

MR, DEPUTY SPEAKER : That point 
has been disposed of.

SHRI H. K. L. BHAGAT: I am not ar
guing on that point 1 am arguing on the 
point of order; 1 am not touching that point 
at all—which the Minister has answered and 
you have upheld. What 1 am submitting 
is that the whole question is whether the
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Lok Sabha can vote this grant or n o t 
That is» the question wifh regard to the 
point of order. How the grant is described 
is not, to my mind, the retd question or 
the crux of the matter; the crux of fee 
natter is whether the Lok Sabha is com
petent to past the gram or not. {Interruptions).

The Chair may not agree and you may 
not agree, but please listen to me. T am 
saying that the substance of the matter is 
that the Lok Sabha is competent to pas* 
mis grant under 116 (c). I would respect
fully submit that, when a Section says that 
the Lok Sabha is competent to do >t under 
116 (c), the taw of interpretation is that 
we should go to the substance of the matter 
The carts go to the substance of the matter, 
whethei competence is there or not. They 
go to the substance of the jurisdiction and 
not the mere form of it. (Interruptions). 
That is the law of interpretation, whether 
in substance the jurisdiction of the court 
or the House exists or not. If in substance, 
the jurisdiction exists, I think, there should 
be no question of point of order.

SHRr H. N MUKHLRJF.E (C alcutta- 
North East) : I am provoked by whjt Mt. 
Bhagat has, said in tegard to the point of 
order which >ou ar; trying to dispose of 
and which you have virtually disposed of, 
Vou are only being held tin:

We are not discussing the theoretical 
question of the rights of the Lok Sabha. 
Since yesterday, you have been repeating 
tO your several rulings that the methodo
logy of the exercise by the Lok Sabha of 
Its jurisdiction specially in regard to finan
cial matters is defined in the Constitution 
hi a manner which we have got to follow 
ff we are not to stultify ourselves. That 
being so, if the methodology cannot be 
pursued on account of a certain lack on 
(he part of the Government, this mattei 
has got to be postponed. You have very 
tightly pointed out Mr. Sezhiyan bavin* 
Written an earlier letter on the 14th of 
"this month to which no answer was vouch
safed to him or to the Hoose, through the 
Speaker. The Government has hod an

entire opportunity of examining this matter 
and satisfying you and the House about i t  
They have not succeeded in doing th a t 
Therefore, this is a' question where the 
satisfaction of certain methodologies pre
paratory to the Lok Sabha exercising aH 
Its sovereign jurisdiction rights are con
cerned and, since those things have not 
been satisfied, you are right in setting tip 
a  kind of precedent that you are laying 
by giving a ruling that you have already 
indicated.

MR. DEPUTY SPFAKER : Now. Irt 
me first deal with Mr. Bhagat's point of 
order.

SHRI H. K. I .  BHAGAT: A submis
sion.

MR. DEPUTY SPEAKER: That i*» right. 
>cu have made a submission to me. 1 

must respond to that.

1 should not be misunderstood, i have 
heard the substance of your submission. 
What is the substance of your submission ? 
The substance is that this House has the 
supreme right to \o te any grant That is 
the substance T uphold.

Secondly, 1 also uphold that this House 
can give an exceptional grant Yon have 
pointed out the relevant provision of the 
Constitution. But my difficulty here is that 
we are not discussing the exceptional grant. 
We are discussing a supplementary grant

Now, let me explain that a supplementary 
grant can be given in two wa> i. firstly, 
by way of additional money for a service 
that is already in operation because the 
money is not enough and, secondly, for 
a new service which will be voted for by 
this House. The substance is also that not 
a single pie, more than what has already 
been appropriated by tbe Appropriation law 
enn be spent Therefore, even if it is a 
supplementary grant, it must first be voted 
by the House before you can spend. This 
is a position that we we concerned with.

This is what J was trying to advise the 
Minister, not to rush fn with these figures be
cause I am myself getting confused. Now,
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scoepting that this House has that supreme 
right, it is also my duty, as the servant of 
this House, to see that everything is put 
before the House in the proper order so tin t 
the Moose knows what it is doing. If 
from the submissions of the hon. Members, 
it Appears that there is something which is 
not quite in order, how can I say to the 
House, *<3086 your eyes and go ahead”7

SHRI PRANAB KUMAR MUKHER- 
JEE; Sir, the hon. Member's contention is 
that we have spent more than what we are 
given. My contention is not that. The 
original grant was Rs. 27.45 lakhs; the 
supplementary grant is Rs. 9.75 lakhs and 
24.78 lakhs grant is what is being asked 
for. The total comes to Rs. 61.98 lakhs 
which has been shown by the hon. Member 
tig the revised estimate. Out of that, the 
amount which has been spent is 13.7 lakhs. 
Therefore, it is not a fact that we have 
spent more than what actually we are given. 
Wc are actually given Rs. 27 45 lakhs plus 
Rs 9.45 lakhs and this we have already 
intimated to the hon Member when he 
w.\nfed to have this information.

15 hrs.

S1IKI ShZHIYAN; When ?

SHRI PRANAB KUMAR MUKHER- 
)l E: 1 think, it was on the 18th March.

SHRI SEZHIYAN: I have not received 
the letter. What about the new Services ?

MR. DEPUTY-SPEAKER : Let us be 
'cry clear. About new Services, I have 
^id that these are only sub-heads and I 
uphold what the Minister say* that these 
>*re sub-heads under the Services that the 
House has already sanctioned. We should 
not go into that extent to tie the hands of 
(he Government that within the Services 
they have been granted, they cannot do this 
*>"d that.

Here hi a letter, a  copy of which has 
iwt been brought before me, in which the 
Government has given a reply and this 
"■» been passed on to Mr. Sezhiyan; this

b  what they say. This letter is dated 18th 
March, 1975 from a Deputy Secretary, 
Department of Economic Affairs, Ministry 
of Finance. They have enclosed the infor
mation, and have said:

“On drought relief measures, for which 
the Supplementary Grant of 
Rs. 23.55 lakhs hits been sought 
in Grant No. 6 , the expenditure 
incurred in the current year so 
far has been as follows:—

Lakhs
(1) Public Health, Water Supply

and sanitation 1 6 6

(2) Minor Irrigation . 10 76
(3) Relief works . . .  1 21

T otal 13 63

Well, this is what the Minister has contend
ed that the total grant, original and supple
mentary came to Rs. 61.98 lakhs.

SHRI PRANAB KUMAR MUKHER-
II F: Including this Supplementary Demand, 
it will be 61.98 lakhs.

MR DFPUTY-SPEAKER : Already
there is Rs. 27 4^ lakhs and Rs. 9.75 lakhs. 
That is the total grant already given. And 
he says that he has spent Rs. 13.63 lakhs 
out of the saving. This is his submission.

SHRI SEZHIYAN: if it is true that sav
ing is there, why are they coining for this 
supplementary grant ,

MR. DEPUTY-SPEAKER: I think, the 
points are clear. Point number I is that 
the money that has been ven t, has been 
spent out of the saving and that is what 
he says. I will accept that.

Second! v, if they come for more money 
because they think more money will be 
needed, how can we object to that ? It 
is quite in order.

About the Vote on Account 1 would 
take a lenient view. Although it is neces
sary that the Government should hove given 
the undertaking that no new Service will
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be undertaken by this, us they do elsewhere, 
1 would take this as a clerical error and 
accept what the Minister says on the floor 
of tite House as part of the assurance ant) 
wc can go ahead with the Pondicherry 
budget

SHRI H. M PATEL (Dhandhuka): I 
would request that at least in your ruling 
you may not say that this is a clerical 
error, because it is a matter of considerable 
Mcnificance and ought not to be allowed to 
occur again. Thereto)c ...

MR. DEPUTY-SPEAKER: Therefore
I Si'id that I Mill take a lenient view. ...

SHRI H M. PATTI: But not as a
result of a c'cticjl crioi It is an over
sight of a vei\ serious nature .

SHRI S. A SHAMIM (Srinagar): It is 
a ministerial error

SHRJ H. M PVTTL. . which they must 
reel if>.

MR. DEPUTY SPFAKER: I hope in 
future wc shall keep this in mind that in- 
vaiiabl) wc shall get this assurance ... 
Unterriiptions) You know what is the 
definition of a Secretary to the Govern
ment of India— a glorified clerk

SHRI S A, SHAMIM: That is true of 
the Minister. He is onlv a glorified ser
vant.

Demand No 1 

LLCIM \  riVfc ASSEMBt Y

MR. DEPUTY-SPFAKER : Motion
M oved:

"That a sum not exceeding Rs. 2,06,000 
on Revenue Accormt be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
course o f payment during the financial year 
commencing front 1st April, 1975 in respect 
of ‘Legislative Assembly'.”

Demand No. 2

Aomjnmtkator

Mr. DEPUTY-SPEAKER : Mottos
moved:

“That a sum not exceeding Rs. 4,000 on 
Revenue Account be granted to the Presi* 
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment during the financial year 
commencing from 1st April, 1975 in respect 
ot 'Administrator’.*’

Demand No, 3 

C'ouncii o f M inisters

Mr. DFPUTY-SPFAKFR Motion 
moved:

“That a sum not exceeding Rs. 2,33,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Tciritoiy of Pondiehcrry 
to defray the charges which will come in 
ci urse of payment during the financial v»ai 
commencing fiom 1st April. 1975 in respect 
of ‘Council of Ministers’.”

Demand No. 4 

Adwnistrvtiom oi J ysncF

Mi. DFPUTY-SPFAKER : Motion
moved:

‘That a sum not exceeding Rs. 6.08,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment during the financial year 
commencing from 1st April, 1975 in respect 
of ‘Administration of Justice’.**

Demand No. 5 

ELtcnoNS

Mr. DKPUTY-SPEAKER: Motion
moved:



229 nntOckHTylBadgtt PHALGUNA 29, 1896 (£A*A) 1975 - 76 2JJ

‘'That a stud Dot exceeding fta. 1,84,000 
ea Revtaws Account be granted to the Presi- 
ifeat on account, out of the Consolidated 
Ftmd of the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment daring the financial year 
commencing from 1st April, 1975 in respect 
of ‘Flections*"

Demand No. 6  

RrvcNUL

Mi. DEPUTY-SPEAKER : Motion
moved:

“That a sum not exceeding Rs. 20,02,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondichcrry 
to defray the charges which witl conic in 
couise of payment during the financial year 
commencing from 1st April, 1975 in respect 
of ‘Revenue’."

Demand No. 7 

Sales T ax

Mr,"  DfcPUl Y-SPfcAKER : Motion
moved:

That a sum not exceeding Ra. 3.19.000 
on Revenue Account be granted to the Piesi- 
dent on account, out of the Consolidated 
f "nil ot the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment during the financial year 
commencing from 1st April, 1975 in respect 
of ‘Sales Tax’."

Demand No. 8  

T axes o n  V ehicles

Mi DEPUTY-SPHAKRR: Motion
nioved:

‘ That a sum not exceeding Rs. 68,000 
«• Revenue Account be granted to the Presi- 

o» account, out of the Consolidated
,lnd of to  Union Territory of Pondicherry

to defray the charges Which will come in 
course of payment during the financial year 
commencing from 1st April, 1975 in respect 
of 'Taxes on Vehicles’.”

Demand No. 9

StCKETARUT

Mr. DFPUTY-SPFAKER : Motion
moved:

‘That a sum not exceeding Rs. 8.73.000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will comc in 
course of payment during the financial year 
commencing from 1st April, 1975 in respect 
of ‘Secretarial'"

Demand No. 10 

D istort Administration

Mr. DEPUTY-SPFAKl R . Motion 
moved:

“That a sum not exceeding Rs. 18.20 000 
on Revenue Account and not exceeding 
Rs. 4,29,000 on Capital Account be granted 
to the President on account, out of the Con
solidated Fund of the Union Terntory of 
Pondicherrv to defray the charges which will 
come in coursc of payment during the finan
cial year commencing from 1st April* 1975 
in icspect of ‘District Administration’."

Demand No. 11 

Trbasuky and Accounts ABMjNisrsiATiON

Mr. DEPUTY-SPEAKER: Motion
moved:

‘T hat a sum not exceeding Rs, 5,86,000 
on Revenue Account be granted to the Piesi- 
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges Which will come in 
course of payment during the financial >v»r 
commencing from 1st April, 1975 in respect 
of Treasury and Accounts Administration'.’'
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Demand No. 12 

l»OU<K

Mr. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs. 32,92,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
I und of the Union Teuitory of Pondicherry 
to defray the charges which will come in 
course of payment during the financial yeai 
commencing from 1st April, 1975 in icspect 
of ‘Police’.”

Demand No. 13 

Jails

Mr DEPUTY-SPFAKFR: Motion
moved:

‘That a sum not exceeding Rs 1,68,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment during the financial yeat 
commencing from 1st April, 1975 in respect 
of ‘Jails.’.”

Demand No. 14 

Stationery and Prinung

Mr. DEPUTY-SPEAKER: Motion
moved:

“That a  sum not exceeding Rs. 5,21,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
eouise of payment during the financial year 
commencing from 1st April, 1975 in icspect 
of ‘Stationery and Printing'.”

Demand No 15

M iscellaneous A dm in istrative  G eneral 
Services

Mr, DEPUTY-SPEAKER: Motion
moved:

"That a  sum not exceeding Rs. 3,65,000 
on Revenue Account be granted tp the PnaS- 
dent on account, out of the Consolidated 
Fond of the Union Territory of Pondkherjy 
to defray the charges which will come fat 
course of payment during the financial year 
commenting from 1st Apiil, 1975 in respect 
of ‘Miscellaneous Administrative General 
Services'."

Demand No. 16 

R e tire m e n t Be n lf h s

Mr DFPUTY-SPEAKER: Motion
moved

’That a sum not exceeding Rs. 9,24,000 
on Revenue Account be granted to the Ptesi- 
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment duiing the financial yeat 
commencing from 1st April, 1975 in respect 
of ‘Retirement Benefits.’.”

Demand No. 17 

Public  W orks

Mr. DEPUTY-SPEAKER: Motion
moved:

‘T hat a sum not exceeding Rs. 87.69,000 
on Revenue Account and not exceeding 
Rs. 56,88,000 on Capital Account be grant
ed to the President on account, out of the 
Consolidated Fund of the Union Territory 
of Pondicherry to defray the charges which 
will come in course of payment during the 
financial year commencing from 1st April, 
1975 in respect of ‘Public Works'.”

Demand No. 18 

F ducation

Mr. DEPUTY-SPEAKER : Motion
moved:

“That a sum not exceeding Rs. 1,38,22^000 
on Revenue Account and not exceeding 
Rs. 13,000 on Capital Account be granted
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to tbe President on account, out of the 
Cknuo&dated Jfuod of tbe Union Territory 
ct Fondicherry to defray the charges which 
will come in coun t of payment during the 
financial year, commencing from 1st April, 
1975 in respect of ‘Education’."

Demand No 19 

M e o i c a i

Mr. DEPUTY-SPEAKER : Mf tion
moved:

"That a sum not exceeding Rs. 71,14,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to deft ay the charges which will come in 
course of payment during the financial >c'tr 
commencing from 1st April, 1973 in respect 
of 'Medical'.”

Demand No. 20

(NFORMAHON AMO PUBllCTn

Mr. DFPUTY-SPEAKFR : Mot urn
moved:

“Thu* a sum not exceeding Rs 3,59.000 
on Itacnue Account be granted to the Presi- 
utnt on account, out of the Consolidated 
I und of the Union Territory of Pondicheiry 
to defray the charges which will come m 
course of payment during the financial year 
-onmencing from 1st April, 1975 in respect 
of ‘Information and Publicity'.”

Demand No. 21 

Labour and Employment

Mr. DHPUTY-SPFAKER : Motion
moved:

"That a sum not exceeding Rv 5,22.000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
1 und of the Union Territory of Pondicherry 
to defray the charges which will come in 
C’>ur*e of payment during the financial year

commencing from lit  April, 1975 in respect 
of ‘Labour and Employment*.”

Demand No. 22

Social  W elfare

Mt DEPUTY-SPEAKER . Motion 
moved :

“That a sum not exceeding Rs. 22,76,000 
on Revenue Account and not exceeding 
Rs. 13,000 on Capital Account be granted 
to the President on account, out of the 
Consolidated Fund <Jf the Union Territory 
of Pondicherry to defray the charges which 
will come in course of payment during 
the financial year commencing from 
1st April, 1975 in respect of ‘Soctal Wel
fare’.’

Demand No 23 

C ooperation

Mr. D EPU TY -SPL\K tR : Motion
movca :

“That a sum not exceeding Rs. 7,50,000 
on Revenue Account and not exceeding 
Rs. 5,32.000 on Capital Account be 
granted to tbe President on account, out 
of the Consolidated fund of the Union 
Territory of Pondicherry to defray the 
charges which will come in course of pay
ment during the financial year commencing 
from 1st April, 1975 in respect of ‘Co* 
operation’.”

Demand Mo. 24

M isceilan bou s G eneral  Econ om ic  
Services

Mr. DFPUTY-SPFAKER: Motion
moved :

“That a sum not exceeding Rs, 3,33.000 
on Revenue Account be granted to the 
President on account, out of the Consoli
dated Fund of die Union Territory of 
Pondicherry to defray the charges which 
will come in course of payment during the 
financial year commencing from 1st April,
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1975 in respect of ‘Miscellaneous Geaerol
Economic Services’."

Demand No. 25

A griculture

Mr. DEPUTY-SPEAKER. Motion 
moved :

“That a sum not exceeding Rs. 37 00,00(J 
on Revenue Account and not exceeding 
Rs. 2,44.000 on Capital Account be granted 
to the President on account, out of the 
Consolidated Fund of the Union Territory 
dt Pondicherry to defray the charges which 
will come in course of payment during the 
financial year commencing from 1st April, 
1975 in respect of ‘Agriculture’.”

Demand No 26 

A n im al  H usbandry

Mr. Dl PUTY-SPFAKFR : Mi lion
moved •

“That a sum not exceeding Rs 7,19,000 
on Revenue Account and not exceeding 
Rs. 83,000 on Capital Account be granted 
to the President on account, out of the 
Consolidated fund of the Union Territory 
of Pondicherry to defray the charges which 
will come in course of payment during the 
financial year commencing from M  April, 
1975 in respect of ‘Animal Husbandry’.”

Demand No. 27 

F isheries

Mr. DF PUT Y-SPEAKER • Motion
moved :

"That a sum not exceeding Rs. I ft,75,000 
on Revenue Account and not exceeding 
Rs. 21,000 on Capital Account be granted 
to the President on account, out of the 
Consolidated Fund of the Union Territory 
of Pondicherry to defray the charges which 
WiP come is course of payment during the 
financial year commencing from 1st April, 
1975 in respect of ‘Fisheries*."

Demand No. 28 

C o m m u n it y  D e velo pm en t

Mr. DEPUTY-SPEAKER: Motion
moved :

“That a kum not exceeding Rs. 15,22,000 
on Revenue Account and not exceeding 
Rs. 35,000 on Capital Account be granted 
to the President on account, out of the 
Consolidated Fund of the Union Tcrritorj 
of Pondicherry to defray the chargcs which 
wtll come in course of payment during the 
financial year commencing from 1st April. 
1975 in lespect of ‘Community Devdop- 
ment’.**

Demand No. 29

Indus ntiL!>

Mr DFPUTY-SPI- AKER . Motion 
moved :

“That a sum not exceeding Rs, 3,78,000 
on Rt venue Account and not exceeding 
Rs S.22 000 on C apital Account be grar.tid 
to the President on account, out cf the 
Consolidated fund of the Union Territory 
of Pondicherry to defiay the charges which 
will come in course of payment dunng the 
financial year commencing from 1st April, 
1975 in respect of ‘Industries'."

Demand No. 30 

F ood  and N utrition

Mr DEPUTY-SPEAkl R . Motion 
moved .

“That a sum not exceeding Rs. 1,23,000 
on Revenue Account be granted to the 
President on account, out of the Consoli
dated Fund of the Union Territory of 
Pondicherry to defray the charges which 
will come in course of payment during the 
financial year commencing from 1st April, 
1975 ip  respect of 'Food and Nutrition'.’’

Demand No. 31 

Electricity

Mr, DEPUTY-SPEAKER : Motion
moved :
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“That a  « m  net exceeding Rs. M,83,000 
on Revenue Accouat and not exceeding 
Rs. 38,16,000 on Capital Account be 
granted to the President on account, out of 
the Consolidated Fund of the Union Terri* 
lory of Pondicherry to defray the charges 
which will come in course of payment 
during the financial year commencing from 
1st April, 1975 in respect of ‘Electricity’ *

Demand No. 32 
Ports and Pilotage

Mr DEPUTY-SPEAKER • Motion 
moved :

“That a sum not exceeding Rs. 1,89,000 
on Revenue Account and not exceeding 
Rs. 1,22.000 on Capital Account b* granted 
to the President on account, out of 
the Consolidated fund of the Union Terri
tory ol Pondicherry to defray the charges 
which will come in course of pavment 
during the financial year commencing from 
1st April. 1975 in respect of ‘Ports and 
PiJoUge'.”

Demand No. 34 

Lt a n s  t o  G o v f r n m e n t  S e p v a n is

Mr DFPUTY-SPEAKFR Motion 
moved :

‘T hat a sum not exceeding Rs 11,94,000 
on Capital Account be granted to the 
President on account out ol the Consoli
dated Fund of the Union Territory of 
Pondicherry to defray the charges which 
wQl come in course of payment during the 
financial year commencing from 1st April, 
1975 in respect of ‘Loans to Government 
Servants’.”

Demand No. 4 

Ad m in istra tio n  o f  J ustice

Mr. DEPUTY-SPEAKER: Motion
moved ;

“That a Supplementary sura so t exceed
ing Its, 64,000 on Revenue Account be

granted to the President out of the Conso
lidated f  und of Pondicherry to defray the 
charges which will come in course of pay
ment during the year ending the 31st day 
erf March, 1975 in respect of ‘Administra
tion of Justice'.*’

Demand No. 5 

F l e c t i o n s

Mr D FH U T Y -SPF^ER : Motion
moved :

“1 hat a Supplementary sum not exceed
ing Rs 2,000 on Revenue Account be 
gi»ntcd to the President out of the Conso
lidated Fund of Pondicherry to defray the 
chargcs which will come in course of pay
ment during the year ending the i la t  day 
of Mai eh, 1975 in respect of‘Electioni>'.”

Demand No. 6  

Revenue

Mr D t PUTY-SPfcAK.FR Motion
moved

“That a Supplementary sum not exceed
ing Rs 24,78,000 on Revenue Account 
be gi anted to the Piesident out of the Con
solidated Fund of Pondicherry to defray the 
charges which will come in course of pay
ment during the yeai ending the 31st day 
of March, 1975 in respect of ‘Revenue’.”

Demand No. 7 

Sales T ax

Mr DbPUTY-SPEAKER • Motion 
moved :

"That a Supplementary sum not exceed
ing Rs. 30,000 on Revenue Account be 
granted to the President out of the conso
lidated Fund of Pondicherry to defray 
the chaises which w8 i  come in coarse of 
payment during the year ending the 
31st day of March, 1975 in respect of 
‘Sales Tax’.”

Demand No. 8  

T axes o n  V eh icles

Mr. DEPUTY-SPEAKER: Motion
moved :



Rs, t,<m  pp Rwenwe ’ACcbont be grafted 
to tbe President out of tbe ConwrfidJkted 
Fund of Ponfflcberry todefrey thecharges 
which will come in course of payment 
during the year ending the 31st' day of 
March, 1975 in respect of Taxes on Vehi
cles’.”

Demand No. 9

Secretariat

Mr. > DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not exceed
ing Rs. 76,000 on Revenue Account be 
granted to the President out of the Con
solidated Fund of Pondicherry to defray 
the charges which wOl come in course of 
Payment during the year ending the 31st 
day of, March, 1975 in respect of ‘Secre
tariat*.”

Demand No. 10 

D istrict  A dm inistration

Mr. DEPUTY-SPEAKER : Motion
moved ;

“That a Supplementary sum not exceed
ing Rs. 39,000 on Revenue Account be 
granted to the President ont of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in course of pay
ment during the year ending the 31rt day 
of March, 1975 in respect of ‘District Ad
ministration*.**

Demand No. 11 

TREASWty and  A c co u n ts: A d m inistration

Mr. DEPUTY-SPEAKER: Motion
moved *.

“That a Supplementary sum not exceed
ing Rs. 58,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in course of pay
ment during the ye& ending the 31st day

? i f ' l i j i u t e h , o f  'Treatm* *ad 
A ccounft Adtain*stratfcfc,/ r ■

• DeaiandNa ''tl--, .■>? •’ <■'*■ ?■. ■ 
' P o u c b  '

Mr. DEPUTY-SPEAKER: Motion
mo ved :

“That a Supplementary sum not exceed
ing Rs. 2,89,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charge« which will come in course ot 
Payment during the year ending the 31st 
day of March, 1975 in respect of ‘Police’.”

Demand No. 13 

J a il s

Mr. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not exceed
ing Rs. 13,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
chargcs which will come in course of 
payment during the year ending the 31st 
day of March, 1975 in respect of ‘Jails*.”

Demand No. 14 

Stationery  and P rin tin o

Mr. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceed
ing Rs. 22,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in coarse ot 
payment during the year ending the 31st 
day of March, 1975 in respect of 'Stationery 
and Printing*,”

Demand No. 15 
M is c e l la n e o u s  A d m in is tra tiv e  General 

S erv ices

Mr. DEPUTY-SPEAKER: Motion
moved :

"That a Supplementary sum, not exceed
ing Rs. *.0 b0  on Reveaue Account be
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granted to die President oat of the Consoli
dated Fuad of Pondicherry to detray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1975 in respect of •Miscel
laneous Administrative General Services’.”

Demand No. 17

Public Works

Mr. DEPUTY-SPEAKER: Motion
moved :

'‘That a Supplementary sum not exceed
ing Rv 7,73,000 An Revenue Account and 
not exceeding Rs, 1,63,000 on Capital Ac
count be granted to the President out of the 
Consolidated Fund of Pondicherry to defray 
the charges which will come in course of 
payment during the year ending the 31st 
day of March. 1975 in respect of ‘Public 
Works’.'’

Demand No. 18 

Education

Mr. DLPUTY-SPEAKFR: Motion
moved : -

“That a Supplementary sum not exceed
ing Rs. 13,27,000 on Revenue Account be 
gi anted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in course of pay
ment during the year ending the 31st day 
of March, 1975 in respect of ‘Education’.”

Demand No. 19 

M e m cal

Mr. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceed
ing Rs. 3,32,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in course cf pay
ment during! the year ending the 31st day 
of March, 1973 in respect of *MedicaF"

Demand No. 20 

Inform ation  and  P u blicity

Mr. DFPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceed' 
ing Rs. 17,000 on Revenue Account he 
granted to the President out of the Consoli
dated fund of Pondicherry to defray the 
chargcs which will come in course of 
payment during the year ending the 31st 
day of March, 1975 in respect of ‘Infor
mation and Publicity’.”

Demand No. 21

lABOUR A.ND FMPIOYMLNT

M r. DFPUTY-SPFAKER : Motion
moved :

‘That a Supplementary sum not exceed
ing Rs. 34,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in course of pay
ment during the year ending the 31st day 
of March. 1975 in respect of 'Labour and 
Employment’.”

Demand No. 30 

Food and N u tr i t io n

Mi DhPUTY-SPEAKER: Motion
moveJ :

“That a Supplementary sum not exceeding 
Rs. 13,000 on Revenue Account be granted 
to the President out of the Consolidated 
Fund of Pondicherry to defray ths charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975 in respect of ‘Food and Nutri
tion'."

Demand No. 32 

Po rts and  Pilotage

Mr. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceeding 
Rs. 13,000 on Revenue Account he granted
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to the President out of the Consolidated 
Fond of Pondicherry to defray the charge* 
which will come in course of Payment
during the year ending the 31st day of
March, 1975 fat respect of ‘Ports and Pilo
tage’.”

SHRI ARAV1NDA BALA PAJANOR 
(Pondicherry) ; I beg to move *.

“That the Demand for Grant on Ai count 
tinder the head ‘Administration of Justice' 
be reduced by Rs. 100”

{Need to have a High Court (Judicial
Commission) at Pondicherry f l ) ]

“That the Demand foi Grant on Account 
under the head ‘Election!.’ be reduced to 
Re. 1’ .

[Postponement of elections without an) 
reason wthsocver (2 )]

“Thai the Demand for Grant on Account 
under the head ’Elections’ be reduced by 
Ra. 100"

[Need for bolding elections immediately
<3)1

‘Thai the Demand for Grant on Ac
count under the head ’Revenue’ be icduccd 
by Rf 100"

[Collection of tax machinery and their 
failure to uphold the human consideration 
in view of drought conditions in Pondi 
cherry (4)]

“That the Demand for Grant on Account 
wider the head Taxes on Vehicles’ be re
duced by Rs. 100”

[New taxes on vehicles and then but den 
on common men (5)}

“That the Demand for Grant on Account 
under the head ‘Secretariat’ be reduced by 
Rs. W0"

(Need to remove anomalies arising out 
4 f Third Pay Commission Report («)]

"7>at the Demand for Grant on Account 
under the bead Treasury and Accounts 
Administration be reduced by Rs. 100”

[Administration's failure in proper mana
gement of accounts (7)]

“That the Demand for Grant on Account 
under the head ‘Police* be reduced by 
Rs 100'

[Reorganisation of the Police Force in the 
Union terntory of Pondichery (8 )]

“That the Demand for Grant on Account 
under the head 'Public Works' be reduced 
by Rs 100"

{Had conditions of roads in the Union 
tertitor> of Pondicheriy (9)]

“That the Demand for Grant on Account 
undti the head 'Fducation be reJuced to 
Re. 1

[failure to announce Third Pay Commii- 
sions scale!, foi the Education Department 
(10)]

“That the Demand for Grant on Account 
under the head ‘Fducation1 be reduced by
Rs. lw r

lP<iy anamolics and the poor condition ot 
the ituchers and the college ptotessors 
<11»]

’ Tli.it the Demand foi Grant on Account 
under the head ‘Medical' be reduced b> 
Rs. 1 0 0 ”

[Need for opening of new health centres 
in ettiy  \illuge ( 1 2 )}

‘That the Demand for Grant on Account 
under the head ‘Labour and Fmplovment’ be 
led need to Re 1”

[Failure to check problem of unemploy
ment (11)]

“That the Demand for Grant on Account 
under the head "Labour and Employment* 
be reduced by Rs. 100“

[Magnitude of unemployment ( l 4 «j
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"That the Demand for Grant on Account 

under the head ‘Ports and Pilotage' be re
duced by Rs. 1 0 0 "

fNeed for a port at Karakal (15)1

Mr. DUPTY-SPEAKER : The cut 
motions also ore before the Mouse.

"•SHRl JAGDJSH BHATTACHARYYA 
(Ghatal) : Mi. Deputy-Speaker, Sir. I rise 
to speak on the Supplementary Demands 
lor Giants on Pondicherry. Sir, it is an 
irony that the budget has been presented 
to this House for obtaining the approval of 
this House when it should have been legi
tim ately  proper (hat the budget should have 
been p.issed bv the Pondicherry Assembly 
and bv the elected representatives of the 
people Wc have seen. Sir, that during the 
last two sessions two to three such budgets 
for other States were also got passed by this 
House. After the last elections, a represen
tative Government was formed in Pondi
cherry but this did not Inst long But there
after no elections were held there and no 
representative Government was allowed to 
be formed. Why should it be so 0 After 
all Pondicherry is a small place and has 
a popu’ ition of 4,71,707. fn m> opinion 
it should not take more than 5/6 days pre- 
paragon to hold general elections there but 
still elections are not bein* held there Sir, 
we would have discussed the Gujarat 
Budget a little earlier but for the fact that 
the discussions has been postponed till 
tomorrow on some constitutional consi
deration In Gujarat also, as in Pondicherry, 
elections are not being held. However, in 
recard to Gujarat the Govenment have 
taken the r>osition that due to some agita
tion « political instability prevails there 
and in addition natural calamities like 
famine and drought have also been the 
contributing factors for the postponement 
of dec Hon there. But T ask the Govern
ment, what factors, political or natural 
calamities—are standing in the wav of the 
Government to pmtnone elections in Pondf- 
cerrv The truth of the matter is that the

*The original speech wn* delivered in 
Bengali.

ruling party dots not led  that the present 
situation in Pondicherry is favourable for 
them and they will not go in for elections 
there unless the situation turns favourable.

Sit. the present budget has been prepared 
bv tiic bureaucrats, who are presently run
ning the Pondicherry administration and is  
presenting this budget to this House the 
hon Minister has done nothing more than 
set vmt’ a cooked dish. But can one deny 
thm budget do not, in any way, represent 
the wfches of the people and their repre
sentatives, .it no stage, of the formulation 
of the budget demands had any say. In 
regard to other States whose budgets were 
passed by this House in the recent past 
there are many MPs represented in this 
Hous“ and through their participation in 
the discussion they represent the cross 
section of the people of the State but in 
the case of Pondicherry we have only one 
member in this House and judged from this 
angle the people's wishes cannot be fully 
represented here. Therefore, I must say 
without any hesitation that the present 
budget does not reflect the hopes, aspira
tions and the wishes of the people for 
hom money is being sanctioned.

Sir, you are well aware of the function
ing ot the Aurobindo Ashram in Pondi
cherry- 1 have nothing to do with their 
religious activities but 1 can say from ray 
personal experience 1 have visited Pondi
cherry—that they are doing very good work 
in the sphere of education. They have 
drawn up a plan for the rehabilitation of 
peop1? and are also trying their best to 
develop cottage industries there. I feel, Sir, 
that a good work done by an organisation 
should not only be commended but the 
State Government should come forward to 
give some financial assistance to that or
ganisation. I do not know whether any 
provision has been made in this budget 
for financial assitaoce for the activities 
sponsored by the Ashram but I  would sug
gest that adequate assistance be given to 
them.
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Sif, Poftdkberry ha» a  small poet The 
sea u  calm. During my visit to Pondicherry 
I had found that many wine shops have 
bpuriai' up and foreign liquor is very much 
in use Where from does this foreign 
liquor come ? Surety they are being smug
gled into Pondicherry and this has to be 
stopped. I must also say that Indiscriminate 
issue of licences for betting up wine shops 
has also to be looked into. With the in
crease in the number of licenced shops the 
chanccs of growth of unauthorised shops for 
spuriou? wine also increase. Therefore, it 
is my submission that the number of such 
shops should be reduced

I  do not want to discuss in detail the 
different demand contained in the budget 
because there is nothing new m it Wc ha\e 
seen the Central budget as also the budgets 
of difffTcrent States. If  the people think that 
these budgets will do them good then the 
Pondicherry budget will do good to the 
people of Pondicherry also but I can say 
with certainly that during all these years of 
their power, this G ovt have done nothing 
which has contributed to the prosperity of 
the people and the present Pondicherry 
budget will also go the same way. Through 
their actions, they have pushed the country 
towards disaster and nothing better can be 
expected of them
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the Union Territory of Pondicherry. It 
n  only in the last Session we have had 
discunion here on the Supplementary De
mand*.

Now, it »  one year since the Operation 
lo p p k  was carried out in Pondicherry and 
the democratic Government was sent oat 
by the ruling party here in alliance with 
others We have been demanding that elec
tion should be held in Pondicherry and the 
democratic Government should come into 
being there so that all the problems in 
that area could be solved, because u  is 
only such a democratic Government that 
can solve the problems there. Sitting here 
miles away from Pondicherry* the Govern
ment and the Ministry is totally unaware 
of what is happening there and how things 
are being mis-managed and the people a n  
being harassed and are being more and 
more exploited. That is the reason why 
this demand is being reiterated and it has 
the support of all the sections of the public 
in Pondicherry. Since 1947 people in this 
country have been having parliamentary and 
democratic institutions. When you talk, 
here of those who are being led by Shri
3 ay a Prakash Narayan and the attack on 
these very institutions, then why is it that 
you deny to the people of Pendicherry, 
who are demanding precisely a democra
tically elccted Government through which 
they would be able to solve their own 
problems 1 for one do believe that we 
should defend these institutions and see 
that they are pioperly utilised and not 
misused nor dismissed away whenever the 
ruling party or the Government may like. 
This demand is a demons of the democratic 
movement of all democratic sections with
out exception, in this area which is far 
away in the South and is neighbouring to 
the State to which I come from.

There are \ a nous problems there which 
have been pestriag the people for a very 
long time the bureaucratic attitude of the 
Government and the administration in Pon
dicherry to-day. making it impossible far 
the people there to get tbe problems solved

SHMMA71 PARVATHGf KRISHNAN for instance an anomaly that existed in the 
(Coimbatore): Mr. Deputy-Speaker, Sir, implementation of Central Pay Scales for 
we are new discussing again the Bodget for the Govern vent employees in Pondicherry.
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The Government notified in March 1970 
that the Central pay scales would apply to 
the Government servants in Pondicherry. 
This was made applicable to all the sections 
Bui still there were some who were left 
out, for instance the employees of the 
Government Press in Pondicherry. Re-
peatedlly, one memorandum after another 
was sent by them and finally it is as late 
as November, 1974 that a communication 
was sent by the Ministry of Home Affairs 
here to the Finance Department in Pondi
cherry that the Central scales would also 
apply to the employees of the Cential Go
vernment Press. It is very strange that it 
took years for the Government to re
move this anomaly and that loo -after 
repeated representations. Then why is it 
that tlwy cannot give effect to this with re
trospective effect ? Why should these emplo
yees be penalised and not have the benefit of 
the pay wales from the date the other Gov
ernment employees in Pondicherry received 
them ? This h  a question that the Minis
ter has got to look into and see that this 
injustice is overcome because these employe
es have been suffering all these years on 
account of discrimination.

In the Education Depaitmcnt teachers are 
not getting the benefit of the Pay Commis
sion's recommendations. Here is another case 
of discrimination. Here again the bureau
cratic administration without any democra
tic content ts running the Union Territory 
and the people have been left to the mercy 
of the bureaucratic administration.

Unless and until the Central Government 
which to-day is responsible for the conduct 
of administration and the affairs of Pondi
cherry takes up these issues and they give 
immediate effect to them., this discontent 
will contiune ano you should not be sur
prised if disturbances follow out of this dis
content.

Similarly, you loiow, Sir, that throughout 
tiie South, we are today  having very severe 
drought conditions and side by side with 
the drought conditions, we are also facing 
famine conditions. In this State, the pro
vision of drinking water facilities ana' the 
need to give drought relief to the people

there as well as drought advances twd re
lief ip the eniplayees of the Government 
has become a matter of very prime impor
tance and I hope that the Minister will nee 
to it that these issues are taken up immedi
ately and they become part and parcel of the 
budget that he is putting before us.

Sir, in conclusion, 1 would once again 
appeal that the elections in Pondicherry 
should no longer be delayed because unless 
and until those clectiops take place and 
people are given an opportunity to choose 
the government of their liking, I am afraid 
that things will go from bad to worse and 
this area is going to be neglected. As I 
have already seen in my State, Tamil Nadu. 
\ ariouh fortes are making their voices heard 
ano they are trying to create divisions there
by violating the provisions of the Constitu
tion and such a contagion might also be 
icflected in Pondicheny. The people of 
Pondicherry have, to their credit, a very 
valiant struggle that they fought in liberat
ing this territory. These people who are 
loyal to the traditions of our country should 
join vhc mainstream of our country and 
they should not continue to have the Presi
dential Rule and extension of this Rule 
there. This only means violations the 
fundamental rights that are enshrined in 
oui Constitution.

1 would once agtun appeal that the people 
o[ Poncicherry may be given the opportu
nity to choo&e a popular Government of 
their liking.

SHRl ARV1NDA BALA PAJANOR 
fPomlichciry): Mr. Deputy-Speaker, Sir, 1 
feel so much pleased that so many Members 
have taken so much interest in Pondicherry. 
The Members from the Communist Party 
(Marxist) also expressed their sentiments 
for the people of Pondicheny. Sir, I  am 
the lone Member of Pondicherry but 1 tun 
very much amused that owing the last 
session, practically, for so many days, they 
were mentioning about Pondicheny. But, 
when it comes to question of the people’s 
wish, 1 hardly find even those Members 
who raised some technical points are present. 
1 do not know whether the ruling party
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members are going to support I  nm see* 
ond lo  none in asking for the elections 
there. But, so far as democracy is con
cerned, 1  am forced to believe that we a n  
abusing the spirit ana are only trying to 
keep the form. I  can very w dl tell my 
friend) who are speaking from this side 
that simply asking for the election. Every* 
day we are asking for the same and we 
have sumbitted memorandum after memo
randum. We are speaking very high about 
the people’s rights, fundamental rights to 
have their popular Government and all that. 
But, finally, if they do not decme and if they 
do not make up their minds to have elec
tions, I  do not think that there will be 
elections to uphold the true democracy in 
this part of the country. Pondicherry 
may be a small terrtory. I  won not in 
agreement with Mr. Sezhiyan's argu
ments regarding the constitutional is
sues that he raiseo. It is governed diret- 
ly by the Government of India now. 
Outing the last two occasions, we have 
been pressing that Pondicherry must be 
treated as a  State. Every time we will 
speak, about unity of the country but fail 
to see Pondicherry has a pecutar character 
unit) in itself. People speaking different 
languages from Andhra Praoesb, Kerala and 
Tamil Nadu are here and, practically, the 
entire South is represented in Pondicherry 
territory.

1 think somebody from that side ai 
least should get up and say that they are 
ait for the election and Vote for my cut 
motions. In to-day's papers I  saw that 
some very responsible Member from Pondi
cherry belonging to the ruling party said 
that their image has now gone up there. 
In the recent elections they were able to 
capture a majority of the seats in the 
Municipality. But, Sir, I would like to 
bring to the notice of this august House 
that the 'elections to the Municipality took 
place some time in the year 1968.

When they dissolved this Assembly last 
year even prior to that they suspended the 
Municipal Chairman and kept the elections 
in abeyance for one year. Now, those who 
were elected as Municipal Councillors in 
1968 have conducted the Municipal Chair- 
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man elections and thereby have captured the 
power in majority of municipalities and 
Commiune Panchayats. I t virtually amoun
ts to going hack to 1968. I  think the same 
principle may be adopted here and they 
may extend the Parliament by five years 
and postpone the elections of Parliament 
also for five years and say popular demo
cracy is well kept in our country.

Sir, so far as Pondicherry is concerned 
it seems Members are interested only In 
certain terminology or scandal but not in 
the welfare or sufferings of the people. 
I am thankful to Mrs. Pavathi Krisbnan for 
highlighting certain real problems of my 
State.

Sir, I  do not blame the administration 
there. Some people say that it is because 
of bureaucratic Government over there 
that our problems have been neglected. I  
am of the view the young officers or the 
administrators over there are forced to do 
certain duties. If they do not do their 
duties they will be sent off. 1 will hold 
the Central Government responsible for it 
and will not blame the bureaucracy alone. 
As far as they are concerned they are put
ting in their best. Naturally, they cannot 
respresent the viewpoint of a particular 
place as a Member can do in the legislative 
Assembly. So, we cannot criticise the au
thority over there leaving the Central Gov
ernment free from this anomaly.

Sir, I am of the view that Pondicherry 
should be recognised as a State. The Gov* 
ernment of India have been giving certain 
reasons to oppose this demand. When we 
met the Home Minister he told us about 
the financial viability and when we met 
the Finance Minister he was giving us a 
different answer.

Sir, we have to go to the Home Minis
ter as far as our personal problems are 
concerned hut they am not given due con
sideration. The matters which were sent 
to the Central Government long back are 
still pending. Sir, I  will try to show bow 
negligent this Government has been towards 
Pondicherry. Sir, this year Is known as
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International Women’s year. The dejwe 
transfer tool: place in 1962 the Indian 
Succession Act has not been extended to 
Pondichery so far. In Pondicherry there 
are certain people who have renounced their 
civil status and they are governed by code 
dvi( and for their women their ri^its are 
governed there. For people who are direct
ly governed by code civil there is no prob
lem but people who are Christians and not 
renounced and not governed by code civil 
the Hindu Succession Act is not applicable. 
Also the Hindu Marriage Act is not applic- 

' able. So, you must realise the Christian 
women who have not renuounced their 
civil status an? not having right in their
property and this is a very primitive posi
tion. Sir, even this simple point we have
been urging over a number of years and
the Central Government is not considering 
the same.

Sir, Mrs. Parvathi Krishpan mentioned 
about the pay anomalies. While speaking 
on last year’s budget 1 suggested appoint
ment of a Commission to rectify these 
anomalies. The entire Education Depart
ment, Press and some other departments 
have been left out and even where pay 
scales have been announced there are very 
many anomalies. So, they can send a 
Commission and rectify this anomaly. Un
less this is done in an urgent manner the 
consequences will be unpleasant.

Sir, then 1 talk of the Government ser
vants, I must think of the ex-French staff 
also Sir, in the year 1954, they never con
templated as to what their future will be? 
So, they simply opted for the Fncqch pay 
scales and some of them opted for the 
Madras pay scales. Subsequently, Sir when 
the Central schemc was introduced, it was 
beneficial to them. So once again, an option 
was given to them and many of them opted 
for the Indian pay scales. Now, Sir, in the 
year 1968 or 1969, when it was reopened 
before the 1970 Commission, to Goa, they 
gave tine other option to opt for Indian 
pay Kales. Now I would plead with this 
Government that they should give one more 
option to the ex-French staff of Pondi
cherry, Karaikal, Mahe and Yanam to opt

for the faotatn pay eeafei *> that you can 
have a  better •droinistration and they will 
*tso be satisfied. Since these ptopte a rt 
itt a minority, they cannot pTess for their 
democratic rights. Even if  they are right, 
It is thrown into the dost bin. As a  Mem
ber of Parliament, I  can press for their 
rights only here and die Government of 
India would do the needful to these inno
cent and poor people.

When the Railway Minister was speak
ing on the other day, he was speaking about 
the extension of rail services and other 
things. But Sir, for one full year, to my 
State, not a single train was run. When 1 
represented, they never cared for it. Pondi
cherry is the Headquarters of my Union 
Territory; Karaikkal is another territory; 
Mahe is another pprtion and Yanam is 
another poition. No tram tfas run to these 
places. Now, they speak about the reason
ableness of extending the train services to 
these places. What is the time involved? 
We have to go by train from Madras to 
Pondicherry. Some Member was speaking 
about this and he said that wc can go by 
train from Madras to Pondicheiry. We can
not go by a thiough train. One has to get 
down at Vfllipuram, wait for eight hours, 
get another train and that will take another 
eight hours to cover a distance of about 25 
miles. This is the way the trains are being 
run Now, to Kuraikkal, u train starts at 
about 9.45 AM at Mayman and that rea
ches at 12.15 PM and the distance covei- 
cd is only about 20 miles. When we repre
sented this nwtter, they explained away 
that it is not economical foi us to run 
trains to these small towns. If the train ser
vices are untimely, how can they be econo
mical? The tiain services suit neither the stu
dents nor the officers nor the busi
nessmen. The train services suit 
them. It is alright for them to 
come before the House with the statistics 
that out of the 1500 trains which were can
celled, about J300 trains have been restored 
and only about 2 0 0  remain cancelled. My 
complaint is that, so for as Pondichcrry is 
concerned, they are not paying any atten
tion considering the welfare of the people. 
That is the reason Why they are not even 
thinking of conducting elections.
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Now, I come to my next point regarding 
the power position. Ia  regard to power, 
we a tt  mainly dependent upon Tamil Nadn. 
We have to go with a bogging bowl to 
Tamil Nadu to get power. In regard to 
power that is coming from Kerala via Tamil 
Nadu, we have to first beg Tamil Nadu 
and then send our begging bowl through 
Tamil Nadu to Kerala. Sir, four years 
back, as a matter of policy, they proposed 
that we should have a thermal plant. When 
this was proposed und when the report 
was sent as early as 1973, no reply came 
from the Central Government. Today, 
from (he Budget papers, I find that they 
are not contemplating the setting up of 
this (hcimul plant under the Plan. The 
unfortunate thing is, they cannot take up 
new schemes on their own. Sir, I will 
not take your time unnecessarily. Practi
cally. 73 per cent of tbe amount is spent 
on overheads. They just provide for a 
certain amount of administration and for 
certain staff. There are no plans and there 
are no progressive ideas, t do not even 
consider this as a Budget. There is no 
point in discussing about the constitutional 
nicetics for a long time forgetting about 
the people and their interests.

Then, Sir, Ariyttnguppum river is another 
project. Some Members «poke about the 
port facilities at Pondichcrry. When it is 
a question of poit facilities, instead of un
loading the fertiliser at Madras and Cudda- 
loie, it is better and economically viable 
for them to pass on a certain quantity 
to Pondicherry also. Sir, if the Ariyangup- 
p&m river is fully utilised we can have 
berths and so on and they can unload it. 
Bat, we do not even find this scheme in 
the* Plan. They have provided only Rs.
4 hik’hs oi Rs, 5 lakhs for the port ferti
lities These are only eyewash program
mes. When I go back to my constituency, 
1 am not able to say anything to my peo
ple. They ask, ‘what have you achieved’?
I can only say that 1 had been to Delhi 
and I saw the big tamasha there, that 
they spoke for so many days about our 
State blit there has been no benefit Some 
o f them are so ignorant that they ask ‘Are

you that Member who is involved in the 
licence scandal ?’ That is how they ask. I 
fed very much annoyed when they ask 
like this.

If this is the way we are going to func
tion, how can we go ahead? We are get
ting stuck up in technicalities. As an ad
vocate I have been bored for 15 years 
whenever there is a hair-splitting argument 
going on about whether it should be melva- 
ram or whether it should be kudivaram. 
Now even in Parliament that disease has 
crept in. This is the kind of thing that 
has been the real block for our progress. 
Those days ate over. We must go to the 
spirit of the thing. What for have we 
been sent here? Last time, when I faced 
election, Shrimati Indira Gandhi along with 
Shri Kamraj who is not here, but who 
is always available in the Central Hall, 
along with other people contested against 
us and got defeated. Then people thought 
that at least they would take it in the 
proper spirit and serve them. But they 
joined together m an unbody manner and 
threw us out of power. Now the people 
ate saying, ‘Let progressive-minded people 
get together and cocoe to us. We will 
once again elect you. We will see to it’. 
Bat I do not know what is in their mind 
and why they are postponing elections, thus 
denying the people their right by this kind 
of undemocratic methods.

When I speak about this, I do so without 
any political motivation. I say this because 
if wc are sincciely interested in tbe people, 
we must go back to them with a clean 
conscience and a dean slate. I am very 
pi oud that you, Sir, expressed in favour 
of our rights, members* rights, Parliament’s 
rights as the supreme authority and all 
thnt But if you see the condition in our 
turitory. what is the position? Tf we take 
one after another of the Items m the bud
get, I  find hardly a single item of interest 
to me. That is why I am sorry to say 
this thnt I do not know whether we are 
being misled. A sum of Rs. 23 lakhs is 
mentioned in connection with drought re
lief. I do not know from where it has 
come. I am not interested ia argument
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because that i* so t the mam idea. There 
was drought and people w en suffering. The 
Government came forward with a begging 
bowl to the Central Government The 
Central Government said they would give 
Rs. 38 lakhs. Subsequently it was reduced 
to Rs. 23.55 lakhs.

When it is a question of spending, they 
say i t  is a matter of policy. We will not 
give you. You must adjust within the plan 
itself'. Because of that, our Government 
was forced to adjust this drought relief 
fund within the plan. Where from they 
have taken this amount, I  am not competent 
to say. They spent it and it is for a  good 
efttise and the people are happy about it. 
But at the same time, this is a  Union 
Territory. You are directly governing it. 
Therefore, when you speak about policy 
matters, you have to take it in your own 
sphere as part of your own territory. It is 
a backward territory. You must give the 
amount from your pocket, either from the 
consolidated Fund of India or from some 
other source and not ask to adjust it within 
oar own funds. If you ate going to ask us 
to adjust within our plan, then we will ask 
for Statehood. We are not like Shri Karu- 
nanidhi, the Chief Minister of Tamil Nadu, 
who is asking for autonomy. We are ask* 
ing for our own administration, a better ad- 
ministration which will manage in a better 
way. If you are not going to do it, I am 
afraid you will be encouraging separatist 
tendencies. Already the separatist ioea is 
gaining ground which is opposed to the 
unity idea which alone can promote the 
welfare of the people on the whole.

Once again I  appeal to the Prime Minis
ter who* I  think, will be listening from 
somewhere and to the other Ministers. It 
if unfortunate that I  see here only the 
Minister of State for Finance. This is a 
subject in which every one of you should 
be interested. This it the Territory that 
has given the unifying colour for the State. 
You speak very highly of i t  But all the 
time, you are only interested in the Ashram. 
You forget that theie are many other placet, 
than the Ashram. I  am also interested

in the Ashram. My atone is Awrtnda 
Bala Pajanor. My father was «, devotee 
of the Ashram. But this matter wfll not 
end there. We must take a  composite view 
of i t  You must take full interest tot the 
entire territory. If  you do that for Pon
dicherry, I am sure you will do it for 
other States also. This Can be a model for 
you.

Last time also we had askeo for a High 
Court. When you have a Judicial Commis
sioner's court for Goa and otjjer ptaoes, 
you are denying this to us, I  do not know 
for what reason. You have double stan
dards.

Then I request you to send a Commis
sion to our Territory because it is a back
ward lerritry  industrially. In the Plan, 
1 see you are having an Industrial Deve
lopment Corporation. But the amount 
you are allotting is more like the time 
allotted to my party in this House. I  am 
very grateful to the Deputy-Speaker that 
he has given me quite a long time. But 
if I have to speak on the Railway Budget, 
1 am given only 3 minutes.

MR. DEPUTY-SPEAKER: This is a 
special case bccausc you come from that 
area. You are the lone representative of 
the area.

SHRI ARAVINDA BALA PAJANOR:
1 am very grateful to you for giving me 
more time. I  can only mention this now. 
The Business Advisory Committee should 
see to it that a minimum of 5 minutes 
is allowed to a party. I am allowed only
2 minutes on Steel and Mines and 3 minut
es on Shipping and Transport Withia this 
time, what can I express? That is why I  
say we are only adhering to the form of 
democracy, not the spirit of i t

1 have a number of other matters to 
speak about. So far as the Pondicherry 
public servants are concerned, the Health 
Minister said this morning that they ate toy
ing to unify the pay scales, I am happy 
about i t  Even seven months ago, we sent 
a representation to the Health Minister
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aiottag Ĥms MooudiMi. A technician in the 
Wttiisigdon Hospital it paid two lime* the 
emolument* of his counterpart ia JIPMAlt 
hospital. An twsUtant i* paid not even 
three-fourth of hi* counterpart in Lady 
Hardinge Hospital. Within the same 
country, you are having this kind of discri
mination. If you are not going to solve 
this problem for which we sent a petition, 
do you expect us only to speak in this 
Parliament which will be just playing to 
the gallery?

That will not serve any purpose.

Once again 1 appeal to you: please send 
us a Commission so that it can go into 
the anomalies and rectify them and also 
look into other matters which need looking 
into anu do tbe needful so that we can 
have a better administration there with 
good and conferred government staff u> 
serve the people as is expected in a demo
cracy.

*.o vwm (w**f » f tn r) : OTRrsr sft, 
<TTfWt % VXS IT f® ifff
T*Bt 'p tw  it f t  f a i ja  iff r

ww g % foiifcut i t  unfr
% tar *m p i
«w to t  f*F &  nim i n  vtjrt fasranr 
^n% <n*r wreV ^ ^ pt ^  tk t m
i f t l l t  *Ft TW »t% t ^Tet^Ts 3PT
’Wpt % ’TT̂ T *T m  V t.W T
fc«t «R5i iftvr firm <jt i «rfow 

^  w R m t % *%?rar % xnt
w n n ? r  f a n * f  i 3*% srfr «t*r

|  fa*T JWfF TOt Tt WW
**wr *, raft ftw sm t  % *nf **

% from *i * m  wit |>
« f *pc

^ »ftRjraR
TOjfar fr«rr n rrp r fiw j w r  %$ 

fUrr &tm *rr -afar vm  t  <n* 
*wts Hnrnt kxvq ff,

tft ̂  ift wwt fv «nrt wm r,
nit «fWt inrox^t, *ft irpw 3* 
efcft % y t  ^  tfW .a rtfc  
wftfe four srtsircrt t

anr «njr <re MY 3Rfr anpr
hs w N  ^ for % fir* o t
nanr «rr «rfk  aft s *

Tt tJJ? «trNt anftt *flr fw  
<jt t̂*c n(t HMvfm flreft % 

3Rt% it iPOTTT vwr <tt l TT # fiffT *t?ft
*r ^rmt w n  |  i r  w  «frw t;
*ntt '*ft Tr WJMftl FTITRFITlir 

ITTTf If’ vsnr*TfT TC 
<jw t ? ipit t̂t

Tif^., vs «nrc $4vpr irtflwr 
% ^  ?n5t ^  It u ro  y .  ftnrr
arRT % ,
15.47 hrs. [Shn Dine&h Chandra Goswami 
in the chair]

m  $  «wr«n: *z v* mr nt
^tt srpft v* spprt «rf*nrt
sirf < n ^  «ft (Cksm h mw 
m « t *wt wpw % w t r
^  i f r ^  niTftw % nmt*T ifntr <rt 
ftr i n w t ms r  vut
% (tfit *ftr JTfnr wwi i FPffant tt
# &*rr vrm  j? ^  mu vm  n n  
^r, sflrt ■¥» *r split Fnm*

w rt ?ft w  top t o w b t

*wt % \ <r?t «tr ift ^  ^  «rfipwt vt r̂t 
^  «t «wrr 11 ■**% <rt

f«T ^ t  % «iEt ^WT «|ft*5*nt %
ftp? t»V ^  Wif PT& &  'TTPtT 
*rli v? tft wwt ’OTi t
ITT sm  tftfim  <fti ^ |t IT W JTTf-
4atm i f  fi? vg at <rc
<p̂ nr— ?rt t  *̂rr n w  jr f r  ’trfirW vr 
iwi'Ad ^  % ft ypnn i

tlRTWS VTTiftm % !W  ^ 
ifr ^  #  i t  iftvr f*r«T m  i
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* r * f t  #  w r  angt *rot «rr w i f f c *  
qrrfrnnfe vr w w  *ff wi « 4 t(¥ wfr-
^5r f%««i*r^rTqtw^T*f r t TH5n%
* j t  w  *rr f¥  *rr*w if w  i r f  
*m  |  w  * t  % f a *  * m  v r  m fa  
w  vt *w c »im *f **rij iwft *r f»  
VPr>FT*wi ^«nr r «r t ^vr f t f  
«ra i m w  v w f t w  % f *r t  n s f r c  
5$ *prnr *ft, *ft f »  ^  wrr »mnft 
<tir, w& -3 * *n  g?r *r f w r  * f  i 
aft w  » m  *& t  ^  » j w  *reft $ , ■jR t r t  
f*wr i f t r ^ ^ t r i r f r ^ ^ s t i r ^ i f T  
«[w imf Ktw fTT 4t jj* few  *w»-«r#r 
arrHT Tm ^ sV ft*r faf’W’" % wn* 
<#V® tjtpTT 'trrr ft *#*»• w - w  **• 
ar«kr ?rrift qnft ^ ?Tf%5T orr r*r »n»tf ?, 
3»t ^  <pff ?r 'THt i ?fr ^sfF7=r fc*-

W ’i P W  TT **rf ?*T T O  T *  * ?  t  I

f ^  tottt iffwf w? v spf 7*r wifwri Tt
^Tq^Ttmr^^rsnR qra yrt
^ r  faST ?PTT #  I> I TT ?TT
fcrr 'ssnfF" i ^  art k  ?■» w  «rt*r "m  
gr *if gsr ^  srrror < rr yjx ? i $  arr*ff ?nrr 
’XTjprr far f o R T O  3 reffr>re * f

%■ gm r an'T itfspr *m rtf; rm 
*t$  ■*& iftr  *?  *m  <rt *? . « t  # *w r aft 
$r 3im T ^ r r  f  f r  ^ rf* ^  t w c j 
vi'«fiJ*i,sf % ^  qr *rt frm ■an 
vr fvr*fT ?<m *mr *r vsiT fr?HT m r  
*?r i?  7 i^ r * r r  % fwT jr t  sftrfaw  
«fto % t<t *r fem rfh-PrTsfe *?r t t  s#pt- 
*fr * rfw  *rrf «ftr 5*  5prrsr frffsr srrtft
vV BN ft w fw  TTT Vt W  fR T  fan
mft W  r t  p  ^  i

*1% ^fr «t ftraro ssppnm m  vft âr% w 
jww M r *pt «fr |w  jm, arirr »r 
wsnmt 4t fJw  ^r 'tw * , ftreT- 
fiwt % T|!T-^T Vt «ftT 3* % w ?  w
t w r  t m  w x  #sraT«rr %  *  f a *  <rfr- 
«pc % w§ # *rr ?ft 3*r «rt̂ mc «fr mwft

K |n
« #  I  t «fri ^  "ft
i  v n  H  p r r t  > w fr % |> « c ^ t -
9 P P T
^  ?ft *(■ »nff *« ? w  £ f *  'w r  
ipr %?r vr ippfrr ^  ĵpr *r fhprr fiu t |  
tfrt iw pt m wWRftaftveft f lw  ^rif# 

w r t
«mr p r < rrfrrft art 

irfafgf t r ^  | ,  m  iprr m  %*b ^ r t  
■an??? | ,  z h  m  f t w w  I ,
in wc vr sart fiwr amn ^ f f i  *r?

w  ? f r  fiRT hw *nrS # afw Tjtr f  » 
*kz snrriT % fr r  OTTt faiwt srwwft I  
frw V  v rn v ft aw r r  w p r r w  o sN f^ -  

i j f e  apr *rvnr m  ^  
*r#vrr m  an% frt w  f  %fr*j T t^ rfv r

|B| fj fUTT ’If l 't  W  if
TW H  ’fftZTTT It T»T w

<rr *rr  fr>n ^  >, v r , rfr
z ? t #  ^ra fn ^ F rr r r  trzT m t e  r *  v n r  

* r x  » r  smm w f t  r r n r  w r i « ftr to  aft 
z r & r 5mr*r m  « n r r  r r s r T q v n  P , *rr 
flmr? rr armr «ftr am %■ ’smft 
art f ’TffT ii w t #t wm fr % w r *ft w

t  «i? p w w  f  ?i aninft i wt
% wvwm f f c m  fhnjT $»r ir far* nr* 
*?t ar r* r f*m *wt wrfrrr i q?#m*n w r 
*fr t  i f»r *r» M *  %% |r f*w vwfr ?m 

r̂rferr, %ftr*r *r aft ?r smĴ rt w r  
f r  t  r r r  r » %  w  err fiw r f  «r?%% M  
g i F ^ r  ^  *r r i  ftr ir * *  nft

ifr i p r ? T ( j n r ^  ** r  tfr 
«% h  ift v j  % w m * t  v f tn  r * t  arnft t ,  f«mft 
•‘Tn*! tn if x w W i  ^fen?W  ^

n r  * tf t  $  t

t  t f a  w n  *i$ m  f  t jffr1
t*’ arr ^  ^?ft fr, « *  VHrr « t m<m-
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<ftS «ft *«r# w*ft i
# mmr m $n f  f c w  fflrt irift ft 
p r  err ott*  f iw r |f tr« s tT f  *
WT Tffil lWfew $ i Tt mfomfar 

I  iftt wt fnSt t  i $ $*rr 
f r o  #err&
w f l  'rrffw i

sft*- *im n *tn  3ff ft *nft sn^rr 
v**fT fo «nrr ft art «nrer <rtr farr t ,  v w s t 
*r * *  f ir  W rte w r v ttfr* wm «n*T t? 
*$ht <re , i*r *t 5wr # ft v « m  Mr,
nt to t f¥ *m %■ VJTC *T 70 TO ’*
ir t f  * t t, vt srm n̂rcr % 9ftnr "ft irsew t ft 
%ft ft ?l w  xptt f  «ftr hi <r*%̂  »r 
wwm f  *r? *rhr T»im w w
«p t̂r wrr fc i s*r TO  »  w r f i t  *rt 
vftvt =171 ifrr * r g«#re sift t o
<rrr v n  f r  t? t  'T7  gfirre  s m  7 m
sfm rm  <& *rr«r ft f  forc tr  Ifirr «rr 
<5 r* rm r«T ft trFRtrprr £ i ft 
arwr -m  hrsrm vr arn v r srf w w  
frm-r w  «Pt wutt ft
TW 5? *T?TT TT VTWf f r r  TH ^TfjfS
xftx RS^T 3 #  f*PWI ft
W* fVSTT T7 % 3 ^  Sft *PT SWST TTT,
Mt ft vrm ^tt^t f  i t*r % w r t  
»tot ft 7*rw gvr frr ffi^r *»r ri«rm  ft 
if n  ire wtpt «rr jpct «B*«r f r  %nftn
*FTTT ft *TT% ’P-J'lfi1 *mr*T % fcft ft

v m  «nt Pot $ ^  & V* spftt
farWTft ft *TWt VJ W  JW ft I

wwr % ipr tps *n «r ftwr If, 
fw   ̂ *t»n ii u»u»mriw if *

SHRI P. 0  MAVALANKAR (Abtne- 
dabad) Although the discussion On the 
Budget Demands for my own State of 
Oojarat has been postponed vet another 
time, and ! hope it will now be hdd to
morrow, I am glnd that (he Deputy* 
Speaker who was then presiding took the 
correct constitutional view in the larger

interests at the rights of Parliament over 
the executive and ruled that although the 
Demands for Gujarat were important, the 
overall importance of constitutional pro* 
pricity hand to prevail 1 am also sure 
that my friend Shri Sezhiyan and many 
others on this side who interjected m 
the various points of order and debates on 
that important constitutional issue never 
meant to stall anything. Anyway, I am 
glad that the Deputy-Speaker took a leni
ent view when the Pondicherry Budget 
came, and, therefore, we arc proceeding 
with this discussion

It was very heartening to hear my good 
friend, Shnmati Pnrvathi Knshnan—I do 
not see her just now m the House—tell us 
m so many words that the election m 
Pondicherry must be held as early as 
possible. In fact, she said it should be 
done immediately Equally encoifraging 
were the observations of my esteemed 
elder and friend, Di Kailas, who said 
that Pondicherry must have new election 
immediateh Then I wonder why my 
friends from both the CPI and the ruling 
Congress sav that no elections should be 
held when It comes to the question of 
Gujarat The CPI had voted against my 
amendment on the President's Address in 
which T asked for early elections in Guja
rat But, Sir, I am gtad that over such 
a short period of time, just after some 
days, wisdom hns dawned upon our friends 
both in the CPI and also in the Ruling 
Congress in regard to the election in 
Pondicherrv. and T hope they will now 
annly the same yard-stkk tomorrow when 
they come to the question of elections in 
Gujarat

16 hrs.

DR. KAILAS : Why not’

SHRI P. G, MAVALANKAR : My 
friend, Shn Arsrinda Bala Pajanor, has 
made a  very moving speeds. He comes 
from Pondicherry and naturally he felt 
more agitated and disturbed on a  number 
of points I  need not repeat these points 
nor have I  the direct knowledge in terms 
of speaking on those points. But like 
Dr. Kailas, I also had the good fortune
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of visiting Pondicherry mainly to t th6 
pttipose of visiting great AuroWndo 
Adirtun, Sir, I  remember vividly t!be & - 
treme poverty In the eyes of the ordinary 
people, commoners, children, people living 

huts, small cottages and I must say that 
l '  felt extremely digressed, because 1 could 
not really relish, much less could I even 
tolerate, the glaring constrast that pre
vailed theie. ’On the one hand, in the 
Ashram, we had all the facilities and com
forts and also a Jtind of spiritual atmo
sphere. But outside, almost at the close 
doors of the Ashram, I saw such a glaring 
contrast and Shri Arvind Bala Pajanor as 
also Dr. Kailas are right when they «ay 
that Pondicherry is continously neglected. 
Sir, I  would have liked many hon. Member 
belonging to various regions of our great 
cftmtry to come forward and participate 
in this discussion. It is not only the res
ponsibility of the hon. Member from 
Pondicherry to talk in terms of the diffi
culties and problems of his State, but 
it is the concern of all the people of the 
country, and of the whole people of the 
sub-continent.

Now, if elections are not held, what is 
the reason ? Are the electoral rolls not 
completed ? I am told they are completed. 
Is the Election Commission not ready ? 1 
tun told the Election Commission is ready. 
The people are wanting elections. My 
friends from the South tell ua that the 
elections are very much wanted by the 
people. Then what is the obstacle ? Then 
what is the hinderance ? Sir, the tragedy 
o f the situation is, not only in Pondi
cherry but in many other parts of this 
country, that quite often, what T may 
call, vicious politiking dominates and pro
blems o f peoples welfare are put into 
secondary considerations, in third and 
fourth categories. Sir, democracy means 
people's wtelfare. Are we interested in put
ting this person or that person, this partv 
or that party In pdwer ’  Are we only 
interested in depriving this group
or that group of power 1 Or,
are we interested in making 
continue*! efforts aimed at the increased 
weffere of die people ? It is possible that

in trying to increase the ptogto't welfare 
one pa«y may be in power today, tntt 
that same party may be in Opposition to
morrow. How does it matter ? What 
matters is whether people's welfare is pro
moted. If people's welfare is promoted and 
for that ‘A’ or ‘B’ party is to go out, well 
that party will have to go out. People's 
welfare cannot remain at standstill.

Therefore, I feel that Pondicherry must 
have elections very soon. Secondly, I 
would like to make a  mention about the 
drought. It is very serious. In Pondicherry, 
(he conditions of drought are very dis
astrous. So also in Tamil Nadu and in 
other parts of South India. Last month 
I was in Madras, and got the people’s 
views, and I also saw for myself the 
conditions there. I was told that Madras 
had been facing un acute problem in re
gard to drinking water.

Fortunately, rains have come and there 
is some relief in other parts of Tamil 
Nadu except Madras City. If the people 
of Pondicherry or Gujerat are distressed 
by drought, should the argument be that 
because there is drought, therefore you
will not have a popular Government ?
Rather the argument should be that be
cause there is a  problem of such gigantic 
dimensions, only the elected representa
tives of the people will be able to deliver 
the goods. I have nothing against (he 
officers. If they are competent 
and experienced in the job, 
it is all the better for the administration.
But by the very nature of things, no
bureaucracy can function with any kind of 
direct cantact with the people. So. I can
not accept this argument that elections 
should be postponed because of the 
drought, and that normal healthy demo
cratic processes should be kept in abey
ance.

As in Gujarat, teachers’ conditions ate 
miserable and college professor* are not 
getting adequate pay in Pondicherry. t f  
there is a popular Government, the people 
can make representations far more effect
ive! v than they can do with the bureau
cratic machinery. I understand, the Central
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G&fa*&4tif lias already sanctioned * 
oettnd university in Pondicherry. I  want 
to know what steps have been taken to see 
Hurt this fa cred ited . It fa no w e  giving 
an assurance and sloping over it.

Tbe conditions of tbe roads are extrem
ely poor and inadequate m Pondicberry. 
Tbe number erf health centres is less than 
what is repaired, especially in the rural 
ateaa. The minister should give more 
attention to having good roads and more 
health centres. I will not talk about un
employment, because that is nothing pecu
liar to Pondicherry alone but i& common to 
the whole country. If that is a  consola
tion to my young friend, I can offer him 
that.

I  should like the Government of India 
to spend a little more time, money and 
attention on the development of Knraik- 
kal, which can be developed into a good, 
useful port to serve Pondicherry and 
South India

As I said, we want to give an impres
sion that all the Members of Parlia
ment are interested in the proper develop
ment of all the areas of the conntry. 
Pondicherry has had the privilege ot Hav
ing the Aurobindo Ashram. It has also the 
privilege of having one of the world's 
very inteiesting experiments—a new kind 
of institution called “Auroville.” Funds for 
this are pouring in from UNESCO and 
many international and private agencies 
all over the world. We want it to develop, 
but should we allow this glaring contrast- 
Aurobindo Ashram and Auroviile, which 
are receiving the attention of the peoples 
and the Government of India and the 
peoples and tbe Governments of the world 
on the one side, and the lack of care and 
attention for the common people «f Pon
dicherry on the other ? This is my appeal, 
and I  hope that the Government of India 
will see to  it that Pondicherry becomes 
famous, not only through these two big 
institutions, welcome as they are important 
as they are, but by steady and sustained 
and, I  will even any, speedy devekmment 
and wogress of the’vast members of poor 
people who reside in Pondicherry.

tiHRt SEZHIYAN : M r, Chairman, 1 
agree with the other hem. Members who pre
ceded me in saying that there should be 
immediate elections in Pondicherry and 
representative government should be 
allowed to function there. Whatever might 
have been the reason in March 1973...

SHRI M RAM GOPALA REDDY 
(Nizamabad) : You are the reason.

SHRI SE3HIYAN : If  Shri Reddy 
wants to enter into a  dialogae, I am pre
pared for that.

MR. CHAIRMAN : You please ignore 
him.

SHRI SEZHIYAN . If an hon. Mem
ber of this House, an elderly gentleman, 
says something, I will not ignore that. 
He said that I am responsible for it. I 
accept it Because, on the 27th March
1974, at the first meeting of the Assembly, 
a no-confidence motion was adopted, the 
Ministry was unseated and President’s Rule 
came. But I must say that the Congress 
Party to which Shri Reddy belongs, join
ed with us in supporting that no-confi
dence motion. In fact, he is more res
ponsible because Iris party had a greater 
strength than my party.

I  am not h en  to suggest that merely 
because we participated m the no confi
dence motion, we do not want the elec
tions to take place afterwards. Farlter, 
wfe were the riding party. Then in the 
elections we got defeated. The party 
which came to power was defeated by a 
no-confidence motion. But that is no 
excuse for postponing the elections and. 
consequently, the functioning of tbe de
mocratic government there. When the 
elections are held, my party may or may 
not come to oower. That is not the con
sideration. Personal or party gain should 
not be the consideration; we should follow 
the democratic norms and procedures 
Otherwise, we will have autocracy in 
place o f democracy, always being ruled 
by the Centre. If the Centre feel that 
representative government is not suitable 
for Pondicherrv for some time to corae, the
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same argument c « r  b e  q p p ii< 4  to aH.tfce 
States and aH o f  them am  be toons** 
under President’s Ride* and ewery day 
Sfari Makheijee will have the honour of 
cooling before the House with supple* 
BJWWary demands or excsss demands.

SHRI PRANAB KUMAR MUKHFR- 
JEE : And being stalled by you.

SHRI SEZHIYAN : My first pica is 
that the elections should be held at the 
earliest possible moment and every party 
should be given the opportunity to go to 
the people of Pondicheriy. because the 
people have the constitutional and funda
mental right to have administration by 
their duly elected representatives

In this context, we have three Presi
dential Orders, issued on the 27th March
1974, 26th September 1974 (after the 
expiry of six months) and the third on 
the 7th March 1975 Whnt do the\ say 
in these Presidential Orders’ When the 
first order came, we approved it imme
diately. The Order of the 7th March it> 
a replica of the Order of 26th September 
1974 It says-

“Whereas T have received a leport 
from the Administrator of the Lmon 
Tenitory of Pondicheiry and after con 
sidtering the report and other information 
received by me, I am satisfied that the 
situation m the Union Teiritorv conti
nues to be such that the administration 
of the Territory cannot be carried on 
in accordance with the provisions of 
the Constitution and foi further admi
nistration of the Union Territory it is 
necessary that the operation of the 
provision* should be continued ”

He says the same thing in respect of ihe 
report for 1973-75 also There also he 
anys:

“Whereas I have received a renoit 
from the Administrator of the Union 
Territory of Pondicherrv and after con
sidering the report and other informa
tion received %  me, T ant satisfied 

. . etc"

Now has referred to  two ta w n c n tf  
received from the Administrator of Pondi
cherry and, bated on the report*, he has 
taken the decision. Whenever a Presi
dential Order is imposed on the States 
invariably, the report of the Government 
is placed on the Table of the House along 
with the Order. In these circumstances, 
when two reports have been received in 
which he requested the President to con* 
tinue the President’s Rule—once in Sep
tember and again in March—in an fair
ness to the House, we should have the 
reports from the Administrator addressed 
to the President'-that means, addressed 
to the Executive here—so a!> to know 
what were the grounds put forth by the 
Administrator, and what was the specia
lity that was there which made the Union 
Government and the President to take a 
decision that Picsiilent’s Rule should con
tinue as recommended by the Admini
strator

On the N th March I wrote n letter to 
the Speaker about these things and usked 
(ha! the two statements sent by the Admi
nistrator should be made available to the 
House so that the House would be in a 
better position to appreciate why the 
Piesidential Order is being continned 
for the third time. Whenever a State is 
brought undei aegis of the President's 
Rule, this House ought to function as the 
Assembly of the paiticular State; so we 
should know why we are doing the jab 
which is meant to be done hv the another 
Assembly. It comes to this, that not 
only are you usurping the powers of the 
House, but the House is made to usurp 
the powers of some other Assembly 
This is not a democratic procedure

Coming to rules, you may sav that 
nowhere in the Union Territories Act is it 
said that the Administrator’s Report 
should be laid on the Table of the House. 
That would probably be technical but not 
democratic.

Two more things, and I  will be done. 
Regarding Plan allocations, Pondicherry 
has been given a very raw deal: it has
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not hum given it* due stare. In  the 
Fifth Five Year Plan it was orginslly 
Rs. 32 crores and then, due to the in
crease in the TWrd Pay Commission's 
scales etc. it was expected to go to Rs. 40 
crores. This was the agreement between 
the Union Territory of Pondicherry and 
the Planning Commission and this was 
agreed to by the Centre. So, on the baan 
of 40 crores for the Fifth Five Year Plan 
for the years 1975—79, on an average 
Rs. X crores should be allotted for each 
year. But 1 find that for the year J974- 
75 they have allotted only Rs 5  29 crores 
and for the year 1975-76 only Rs 5 11 
ctoies hate been allotted—amounting to 
Rs 1 0  40 ciores on the whole So. out 
of the allocation of 40 crores, lor the 
first two years the> have allotted onlv 
Rs. 104 crores which means that the 
balance of Rs 30 crores is to be spem 
in the next thiee vcaN which I very much 
doubt. For the first two years von have 
given only 25 per cent instead of per 
tent Therefore I would appeal that this 
Plan allocation should be raised

Secondly, I want to make a gencal 
observauon—without going into details 
Pondicheny. somehow or other, is used 
by the Administrator and the officials 
here as ,v spring board for promotions. 
Supposing an Under Secretary wants a 
promotion, he is immerfjatch shunted 
to Pondicherry He does not have any 
involvement there He goes there on 
promotion as Deputy Secretary and 
he comes back here confirmed in 
that tfost He does not have any 
involvement with the problems of the 
State i urn not against integration 
I do not say thut the Pondhicherry admi
nistration should be manned onlv by 
persons of Pondhicherry. Why not have 
some cadre which has got some involve
ment in that State? After all, the bureau
cracy it there to serve the people It is 
not the people who are to serve the 
bureaucracy by giving them the posts that 
they want.

You taVe any institution there, whethei 
ft is the secretariat o r JTPMER or any

other institution. Those who want to 
get a promotion go there for a period of 
six months and, once the promotion n  
confirmed, they want to revett hade to 
Delhi aad manipulate from here. This 
idea of using Pondhicherry as a spring
board or a play-ground for training the 
persons without benefiting the particular 
State is not conducive to the interest of 
the State. Otherwise, in course or time, 
they may insist on a separate cadre for 
Pondicherry itself If these things are 
done, the persons who want promotion 
are sent there for a short period and 
brought back here on the same posts, this 
is neither good for the administration nor 
for the people of the State.

IH b  MINISTER OF STATfc IN THfc 
MINISTRY OF FINANCE (SHRl PR V  
NAB KUMAR M U K H tR JE t) • Mr. 
Chairman, Sir, 1 am grateful to the lion 
Members for making their observations on 
the Budget and the Supplemental De
mands for Grants for Pondicherry.

1 agree with the hon Members that it 
would have been more appropriate it the 
problems of the people of Pondicherry 
could have been discussed and sorted out 
on the flooj of the Union Territory Legis
lative Assembly But it is known tw 
you, Sir and the hon. Members, the c»i- 
cnmstances under which the elected Gov
ernment of the Union Territory could not 
function It is no use trying to find out 
the location of responsibility for the fail
ure of constitutional machinery which 
hardlv could exist after the elections cf 
1974

Regarding early elections, the issue has 
been raised not only on the floor of this 
Home but on other occasions also and 
the position of the Government has been 
made quite cieai We are not opposed 
to hold elections early But at the same 
time the very basic problems erf the Union 
TefHtory should be looked into. The 
unpiecedented drought which is prevailing 
there and the various relief measures 
which have been undertaken are tr> art 
through t>nd. at the same time certain
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normalcy should be brought back in 
which the elections conld be held.

I  would not like to  make any obser
vations which may appear to be extra
neous. In  (bis country, we find that two 
types of demands are raised. On the
one hand, a demand is raised fo r the dis
solution of the elected Assembly and,
after that, on the other hand, immediately 
they raise a demand for having a fresh 
elected Assembly. This is their concept 
of democracy, that is, an elected Assem
bly should be dfssotved before its stipu
lated period and, after that, immediately 
there is a demand that there should be 
a  fresh elected Assembly. That is a poli
tical angularity of the hon. Members of 
the Opposition. But I can assure the
House, as it has been pointed out by my 
colleague in the Home Ministry, that the 
elections wilt take place as soon as the 
situation is normal there.

The hon. Member from Pondicherry 
has made a very forceful speech and hat 
highlighted particularly the problems of 
the people there. T agree with him that 
the problems of the people of Pondicherry 
should be looked into in its proper pers
pective and that Pondicherry should not 
be known as merely the location of the 
Ashram there. Hie Ashram plays an 
important role not only in the life of 
Pondicherry but also in the life of the 
entire India. Apart from that, the peo
ple of Pondicherry have also their own 
problems and those problems should not 
be over-shadowed by the Ashram or the 
problems related there.

Shri Mavalankar has raised a question 
regarding the Central University. Already 
a proposal is there. But it has to be 
kept in mind that if the Central Univer
sity is established by the Education Minis
try, die entire expenditure is to be home 
by the Education Ministry; Pondichcrry 
Administration or the Union Territory has 
nothing to do with i t  It has not yet 
been finalised. That is why, it has not 
been possible fo r me to  say at this stage, 
when it will be finalised, but it is under

I the consideration o f  An Union Ministry 
of Education.

\
AN HON. MEMBER : I t  has been 

sanctioned.

SHRI PRANAB KUMAR MUKHER- 
$ EE : There is a gap between the so no
tion and implementation. Money has to 
be allocated; other things are also there.

SHRI P. O. MAVALANKAR ; Sir, 
kindly ask the Minister to request Ms 
colleague in the Education Ministry to 
expedite this.

SHRI PRANAB KUMAR MUKHCR- 
JEE : I will pass on your suggestion to 
my colleague.

Regarding deficit of the Union Terri
tory, it is known to the bon. Membeis 
that unlike the States, the entire deficit 
of the Union Territory is being met by 
{Be Central Government. So far as the 
revenue deficit is concerned, it is met 
straightway by assistance; so far as the 
capital deficit is concerned, it will be 
met by loans. Even for the present Plan 
allocation, I  appreciate that the sire of 
the Plan has not been up to the expecta
tions of the people of Pondicherry, but in 
the limited situation of so many constraints 
in our economic life, it has been possible 
for us to increase the Plan outlay of the 
current year by a few lakhs from the last 
year. Last year it was of the order of 4 45 
crores; this year, it has been 5.14 crores.
I t is coming either as the grant-in-aid or 
as loan assistance.

Two or three projects have been men
tioned particulary by some hon. Members.
In regard to the Thermal Power Project, 
we expect that the detailed project reports 
will be ready by the end of this month, 
After that the Government will be in a  
position to take a decision. Preliminary 
studies in regard to the composite project 
of Ariankuppam Port Project are also 
under completion and as soon as the whole 
thing is finalised, Government will arrive 
at a  decision.
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I f  these two Central sector projects 
when investment is much more are taken 
in hand, undoubtedly, the entire assistance 
will have to  come from the Central Go
vernment, It will not be possible for the 
Union Territory Administration to bear 
any part of the expenditure.

Regarding other measures of development 
and other things, certain points have been 
raised regarding the conditions of the 
roads drought relief etc. I hope, the 
Union Territory administration will take 
care of these and certain allocations have 
been made in the State Annual Plan. But 
the basic question remains. If we cannot 
augment the Plan allocation, we cannot 
take care of all the areas which deserve 
our attention.

Before I conclude, I would like to high
light one more point which has been raised 
by Shri Sezhiyan about the laying of noti
fication and the report received from Ihe 
Union Territory Administrator to the 
Home Ministry on the floor of the House. 
On an earlier occassion, I explained the 
legal position about it on the floor of the 
Hou<se. When a State is under President's 
rule under Art. 356 of the Constitution, 
notification and the Governor's advice to 
the President are laid on the Table of the 
House, but if it is being done under Sec. 
51 ot the Union Territories Act, that legal 
requirement is not necessary. And in this 
connection, the position has been explained 
in details in a letter that has been Bent to 
Shri Sezhiyan under Home Ministry’s Memo 
dated 18th March, 1975. t f  he has not 
received it by this time, he may get it. I t 
is in connection with his letter to the Home 
Ministry that the position has been explain
ed in detail.

SHRI SEZHIYAN: We wOl have a 
separate discussion after we have received 
that letter.

SHRI PRANAB KUMAR MUKHFR- 
lEE t No, no. Which you wrote to the 
Home Ministry? I am not concerned with 
(hat

With these words, Sir, I  again thank the 
hon. Members who have taken part in this 
discussion.

MR. CHAIRMAN: Mr Pajanor, you 
want your cut motions to be put to vote?

SHRI ARAVTNDA BALA PAJANOR: 
I am particular about cut motion No. 2 
which may be put to vote.

MR. CHAIRMAN: AH right. 1 will put 
cut motion No. 2 of Shri Aravtada Bala 
Pajanor to the vote of the House.

Now, the question is:

“That the Demand for Grant on Ac
count under the head ‘Elections’ 
be reduced to Re. 1.” 

[Postponement of elections without any 
reason wbntsoever{2 ).]

THU l.OK SABHA DIVIDED:

Division No. 8

16.39 hrs.

AYES
Bhattacharyya, Shri Dinen 
Bhattacharyya, Shri lagdish 
Bhattacharyya, Shri S. P.
Chavda, Shri K. S.
Deo, Shri P. K.
Horo, Shri N. E. 
ioarder, Shri Dinesh 
Mayathevar, Shri K.
Pandeya. Dr. Laxminarain 
Parmar, Shri Bhaljibhai 
Roy, Dr. Saradish 
Saha, Shri A jit Kumar 
Sezhiyan, Shri
Sbakya, Shri Maha Deepak Singh 
Shastri, Shri Ramavatar 
•Shastri, Shri Sheopujan 
Singh, Shri D. N.
Verma, Shri Phool Chand

•Wrongly voted for AYES.
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NOES
Ambfth, Shri
Ansari, Shri J^inur Rahman 
Arvind Netam, Shri 
Balakrishniah, Shri T.
Banerjee, Shrimati Mukul 
Bampal, Shri Panna Lai 
Basumatari, Shii D.
Bhatia, Shri Raghunandan Iatl 
Bist, Shri Narendra Singh 
Daga, Shri M. C.
Deo, Shri S. N. Stngh 
Dhamankar, Shri 
Dharia, Shri Mohan 
Doda, Shri Hiialai 
Dwivedi, Shii Nageshwa*
Ganga Devi, Shrimati 
G a\it, Shri T. H.
Gopal, Shii K.
Hari Singh, Shri 
Jo&hi, Sbri Popatlal M.
Kailas, Dr 
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kasture, Shri A. S.
Kanl, Shrimati Sheila 
Kotrashetti, Shri A. K. 

Lakshmikanthamma, Shrimati T. 
Mahajan. Shri Vikram 
Mahajan, Shri Y. S.

Majhi, Shri Kumar 
Maltanna, Shri K.
Mallikarjun, Shri 
Mirdha. Shri Nathu Ram 

Mishra, Shri Bibhufi 

Mishra, Shri G. S.

Mohan Swarup, Shri

Murthy, Shri B. S.
Naik, Shri B. V.
Negit Shri Pratap Singh

Oraon, Shri Turn 
Painuli, Shri Pari poornanand 
Pandey, Shri Krishna Chandra 
Pandey, Shii i t  S.
Pandit, Shri S. T.
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Peje, Shri S. L.
Raghu Rnmaiah, Shri K.
Raj Bahadur, Shri 
Ram Dhan, Shri 
Ram Singh Bhai, Shri 
Rnmji Ram, Shri 
Rao. Shri M. Satyunarayan 
Rao, Shri P Ankineedu Prasada 
Ravi, Shii Vayalur 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Ganga 
Richhariya, Dr. Govind1 Das 
Roy, Shii Biswanath 
Samanta, Shri S. C.
Sankata Prasad, Dr,
Sarkar, Shri Sakti Kumar 
Sathe, Shri Vasant 
Sethi, Shri Arjun 
Shambhu Nath. Shri 

Shankar Dayal Singh, Shri 
Shankaranand, Shri B.

Shanna, Shri A. P.
Sharma, Shri Madhoram 
Sharma, Shri Nawnl Kishore 
Sharma, Dr. Shankar Dayal 
Shivnath Singh, Shri 
Shukla, Shri B. R.
Sinha, Shri Nawal Kishore 
Stephen, Shri C. M.
Sudarsanam, Shri M. 
Suryanarayana, Shri K.
Tlwary, Shri D, N. 
Unnikrfahnan, Shri K, P.
Verma, Shri Sukhdeo Prasad
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Vflcai, Sbri Ram Chandra 
Virbhadra Singh, Shri'
Yadav, Slui Chandrajit 
MR. CHAIRMAN: The result* of the 

division is :
Ayes: 18; Noes: 63.

The motion was negatived.
MR. CHAIRMAN : 1 am patting the rest 

of the Cut Motions tofeihet.
Cut Motions Nos. 1 and 3 to 15 were 

put and negatived .
, Now I  am putting the Demands for 

Grants. The question is :
“That the respective sums not exceed

ing the amounts on Revenue Ac
count and Capital Account shown 
in the third column of the Order 
Paper, be granted to the Presi
dent. on Account, out of the 
Consolidated Fuad of the Union 
Territory of Pondicherry to def
ray the charges which will come 
in course of payment during the 
financial year commencing from 
1st April, 1975, in respect of the 
heads of demands entered in the 
second column thereof—Demands 
Nos. 1 to 32 and 34.”

The motion was adopted.
Now I am putting the Supplementary 

Uemand for Grants. The question is : 
“That the respective Supplementary 

sums not exceeding the amounts 
On Revenue Accounts and Capital 
Account shown in the third col
umn of the Order Paper be grant
ed to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to def
ray the charges which will come

*The following Members also recorded 
their votes:

AYES: Sarvashri Ram Deo Singh, 
P. G. M&valankar and Madhuryya Ual- 

' dar.
NOES.: Sarvashri Sidram Reddy,

Narsingh Narain Pandey, K- Ramkrishna 
Reddy and Sheopujon Sbastri.

ib cotttte of payment during the 
yeasr ending the 31st day of March. 
1975, ia respect o f the following 
demands entered in the sccond 
column thereof^- ?'

Demands Nos. 4 to  15, 17 to 21, 30 
and 32."

The motion was adopted.

1 4 .3 2  b n .

PONDICHERRY APPROPRIATION
(VOTE ON ACCOUNT) BILL 1975*
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE): I beg to 
move for leave to introduce a Bill to provide 
for the withdrawal of certain sums from 
und out of the Consolidated Fund of the 
Union Territory of Pondicherry for the 
services of a part of the financial year 
1975-76.

MR. CHAIRMAN : The question is. 
“That leave be granted to introduce 

a Bill to provide for the withdra
wal of certain sums from and 
out of the Consolidated Fond of 
the Union Territory of Pondi
cherry for the services of a part 
of the financial year. 1975-76*'. 
The motion was adopted.

SHRI PRANAB KUMAR MUKHER
JEE : 1 introducet the bill.

SHRI ARAVINDA PALA PAJANOR 
(Pondicherry) : I could not send the slip 
to yon earlier.

SHRI PRANAB KUMAR MUKHER
JEE ; I beg to movet that “the Bill to pro
vide for the withdrawal of certain sums 
from and out of the Consolidated Fnnd of 
the Union Territory of Pondicherry for 
tbe services of a part of the financial year 
1975-76, be taken into consideration."

MR. CHAIRMAN : The question is: 
"That the bill to provide for the with

drawal o f  certain sums from and

c: Published in Gazette of India Extra, 
ordinary Part II, section 2, dated 20-3-1975.

tlntroduped/Moved with the recommen
dation of tbe President.


